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LOK SABHA DEBATES

LOK SABHA

Saturday, Octoberr_G, 1982/Asvina 24,
1904 (Saka)

The Lok Sabha et at Fleven of  the
Clock

[MR SPEAKER tn the Chair]

PROF MADHU DANDAVATE
(RAJAPUR) : I made a request to
you: I also talked to you. I would
like to makc a request to you without
going into the controversial issue I
would like you to see the proceedings
dated 10th December, 1962 when
there was a head-on-collision bet-~
ween Prime Minister Pandit Nehru
and Shri H.V. Kamath on one side
and Prof. Ranga on the other side,
of all the persons. ”

MR SPEAKER : We will see
to it.

PROF. MADHU DANDAVATE:
You see what they had said about
each other, what Pandit ji said
about Shri H.V. Kamath and what
Shri H.V. Kamath said. Rule 353
was never invoked. So. I would

request you to carefully go through
all these things.

WYY WETAW: *ig ¥ @ T,

HUG § S5H 7T FL AT |
(zadea)

N twiaeE A (gENR): S
fee affar SaX W ®T & 99
g9 TUTAHH! I Agl  dg @ |
(sm=remT)

PROF. MADHU DANDAVATE:
It will be difficult for us to remain
in this House if we are not to criti-
cise any Minister. When we were
Ministers, we never minded being
criticised by the opposition mem-
bers. Even Mr. Morarji Desai was
attacked.
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MR. SPEAKER We have
never curbed . ...

PROF. MADHU DANDAVAE¢

Mr. Stephen called him a stupid
man in this House; and even that
was not removed from the debate.
That regarding the Finance Minis-
ter, we said that he was selling the
sovereignty of the House to the IMF.

MR. SPEAKER : My aim has
always been to have a constructive,
free and fair discussion.

PROF. MADHU DANDAVATE:
That was our attitude. Was 1t other-
wise with us?

MR. SPEAKER : No,
will kcep that tradition.

no. We

(zmareT)

= ETAATE qIEAT: AT et &1
efsT & 9 T4 g7 (saAu)

PROF. MADHUDANDAVATE:
We will leave it to you and you
sce that our mouth is not stifled.

MR. SPEAKER : Nobody will
be allowed . ...

PROF. MADHU DANDAVATE :
That ruling will remain on the re-
cord.

(Interruptions)

MR. SPEAKER : It is not a
question of rulings, it is a question
of interpretation which we can just
decide among ourselves.

( Interruptions)

MR. SPEAKER: his is what we
have decided. It is a question of

stretching it and nothing else.
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PROF. MADHU DANDAVATE:
Do not stretch it so far.

MR. SPEAKER : We have to
safeguard the interest of the House;
we have to safeguard the interest
of every member of this House.
That 18 my aim and we are going to
keep that Don’t worry for that.

(Interruptions)
W W wER (FFTEY): AT
wgley, ®ier arMT & s@afer e

g, Wl uS I

D () [99nen ety pa]
G4 39050 Ugea =~ wdgqn  ALan0)]
- A lr e SV o2 e (L6
AR NEIAA: T FewaL g | AR
I T |
st A A g (F):
wgiaw, sfaarfeat & waren g

FeTET

HLA WETAT: 3t g, W T |
AT HE FAT AW @ g !

=it TSR RO HEY  AEIIH
TwaEE & @< @ ... |

(FereT)

HLAH REIQT: AR a9 AASE |
Fg WY ITH AT |

=N N, ¥, fag : sewy  wgTew,
12 TIE @1 ST PEg ST &1 dTE
Py TUT UT, &7 FHT AT TH  H1G

=T ﬁ?g’hﬁﬁf'{' !

HeqW WEIY : A0 ST

SHRIK.A.RAJAN (TRICHUR):
I have given an adjournement mo-
tion regarding the liquor tragedy
in Kerala where 70 lives were claim-
ed and 1000 people became blind-
ed and incapacitated. Even the op-
position MLAs were making
dharna to summon the Assembly.
The Government is reluctant to do
it.

OCTOBER 16, 1982

off i wow: sy wETew,
fig ot 1 FIE T T

AKSRS] 1 Ogamme Bady gy
US,S ,S Was “ﬂu d*‘} - &Py
- A e
qUq WEIRA: AiEHT gredled qaAT

g, eI ar TR g8, g
AT AT |

qoaty & o Prwiey wik  www
Wt (st e amomer feE)
JURT AFIRT, AT AW 4 % 7 HE &

9T 7 ¥ Praew ST wwar ot o

FoqW  WETIW: AT FNY QY ST

g as=mg |

SHRI K.A. RAJAN : Ttisa very
serious and important matter.

(Interruptions)

_—

17.03 hrs.
PAPERS LAID ON THE;TABLE

NATIONAL  SAVINGS
(Firra  IsSUE)

CERTIFICATES
AMENDMENT RULES,
1982

Papers Laid 4

ST

THE DEPUTY MINISTER IN

THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) on behalf
of Shri Janardhana Poojary :

I beg to lay on the Table a copy
of the National Savings Certificates
(Fifth issue) Amendment Rules) 1982
(Hindi and  English  versions)
published ir Notlﬁcauon No. G.5.R.
532(E) in Gazette of India dzated
the 21st August, 1982 under sub-
scction (3) of section 12 of the Go-
vernment Savings Certificates Act,
1959. [Placed in Library, See No.
LT-5509/82).
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swiig wné mw  Prsivr afe o
i o sy e tey)

WY W % T [T W e € aOw
Pear & |

SEVERAIL HON.
Yes.

MR. SPEAKER : All right. The
House agrees.

DR. VASANT KUMAR PAN-
DIT : Not present.

SHRI RAMPRASAD AHIR-
WAR:

MEMBERS :

SHRI A.K. BALAN (OTTAPA-
LAM) : I have given an adjourn-
ment motion regarding the liquor
tragedy In Kerala where 70 people
died. About thousand people be-
came blind and incapacitated.

MR. SPEAKER : It i3 for the
State Assembly to deal with it.

SHRI

you not. .

A.K. BALAN : Why do

.+ (Interruptions)*

MR. SPEAKER : Nothing goes
on record, whatever he says.

(Interruptions)*
MR. SPEAKER : Shri N.K.
Shejwalkar.

(Interruptions)

MR. SPEAKER : Raise it in the
Assembly.

SHRI AK. BALAN : The
Assembly 15 not in  session.
(Interruptions) : What is your rul-
ing?

MR. SPEAKER : My ruling is,
that it is a State subject and it can-
not be raised here.
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SHRI A.K. BALAN : ([nterrup-
tions)®

MR. SPEAKER : Whatever this
gentleman is saying should not form
part of the record.

(Interraptions)*

SHRI N.K. SHEJWALKAR
(GWALIOR) : He said that it 1s
not going on record.

SHRI A.K. BALAN : I do not
bother whether it Is going om re-
cord or not.

MR. SPEAKER : You do not
bother. You bother only to d.uturb
the proceedings of the House. Sit
down.

(Interraptions)

MR. SPEAKER : Are you be-
having like an Hon. Member of the

House?

SHRI A.K. BALAN : Yes. . .
(Interruptions)*
MR. SPEAKER : There you zre
right.

(Interruptions)*

MR. SPEAKER : You do not
realise your own responsibility and
you want others to realise their res-
ponsibility!

& g wm (TeET):
q Pewm gem g |

MR. SPEAKER : We have dis-

cussed It in other ways.
(Interruptions)
MR. SPEAKER : Please do not

shout. Are you going to sit down or
not?

AES S

_.'-‘N ot rccofded.
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- SHRI A.K. BALAN : Yes. ...
(Interruptions)

¢ MR. SPEAKER : This is not the
way to discuss it. Sit down.

SHRI A.K. BALAN : I am going
) sit down.

SHRI SATYASADHAN CHAK-
RABORTY : You are now very
calm.

MR. SPEAKER : I am always
calm. Please sit down.

oHRI SATYASADHAN CHAK-
RABORTY : I will take only one
minute.

Prof. Dandavate has aid.... ..
(Interruptions)

MR. SPEAKER : I have stopped
it. Nothing is going on record.

(Interruptions)

MR. SPEAKER : You come to
me in my Chamber. You are al-
ways welcome to my Chamber. Now,
Call ng Attention.

1

CALLING ATTENTION TO
MATTER OF URGENT PUB.-
LIC IMPORTANCE

IMPORT OF COLOUR TV SETS

MR. SPEAKER : Dr. Vasant
Kumar Pandit. Absent.

Shri Ramprasad Ahirwar. Absent,
Shri N.K. Shejwalkar.

SHRI N.K. SHEJWALKAR
(Gwalior) : I call the attention of
the Minister of Commerce to the
following matter of urgent public
importance and request that he
may make a statement thereon:

“Reported decision of the Go-

.vernment to allow import of colour

T.V. Sets as gifts from friends and
relations abroad.”

THE MINISTER OF STATE
OF THE MINISTRY OF COM-
MERCE (SHRI SHIVRA] V.
PATIL) : The Ministry of Com-
merce have issued Open  General
Licence No. 23 of 1982 dated the 11th
October, 1982  permitting import
of colour TV set ag gifts from a frined
or relation living abroad. The OGL
contains the following conditions: —

(i) The colour TV set to be im-
ported should not be of a price
less than Rs. 3,600/- (cif),
excluding the price of connect-
ed accessories and accom-
panying spares.

(i1) It shall be for importer’s
own use and shall not be sold
or otherwise disposed of, for
a period of two years.

(ii1) No person shall be eliglble to
import more than one colour
TV set under this scheme.

(iv) The OGL shall remain in
force only for the goods arriv-
Ing in India on or before 4th
December, 1982.

2. The condition that the TV
set to be Imported shall not be of a
price  less than Rs. 3,600/- (cif)
has been laid down with a view to
protecting the legitimate interets
of indigenous industry producing
colour TV sets. The landed cost
per set imported would be atleast
Rs. 2,500/~ above the locally assemb-
led set.

g. This provision for import has
been made with a view to facilitate
jmport of colour television sets fo
viewing the Asian Games, 1982°
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SHRI G.M: BANATWALLA
(Ponnani) : I rise on a point of or-
der. This has been done by a noti-
fication. I have given a Motion for
the annulment of ‘this notification.
This Motion was admitted and cir-
culated. @ When this Motjon had
been admitted and circulated for the
annulment of this notification, how
can any other Motion thereafter
follow, whether it is a Calling At-
tention Motion or any other Motion,
in anticipation of the discussion,
which is to take place on this noti-
fication ? This is in anticipation of
the discussion. Therefore, all these
discussions cannot take place when
the Motion for the annulment of
the notification is before the House.

" MR.
right.

SPEAKER : No, it is
It 1s a substantive motion.

all

SHRI N.K. SHEJWALKAR
This subject being very important,
the time of the hon. Members,
whose names are there in this Call-
ing Attention Motion but are not
present, may be given to me.

Unfortunately, the stars of colour
TV are not good in India. Whether
there should be a colour TV in India
or not, there had been a lot of dis-
cussion earlier. When the Janata
Party was in power, they thought
that colour TV could not be given
priority over other public service
things. At that time, the decision
was not in favour of colour TV.
Thereafter when the present Go-
vernment came in power, the matter
again came before this Government
for consideration. There are lot of
disputes on both sides. Mr. Sathe,
former Minister of Information
and Broadcasting, emphasised the
necessity of colour TV and all that.
Ultimately, an Inter-departmental
Working Committee was constitut-
ed by the Cabinet to consider over
this matter. It gave its report in
the month of December. The re-
commendation of the Inter-depart-
mental Working Committee was
that at least 24 to 30 months would

ASVINA 24, 1904 (SAKA)
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be required to get a set after de-
claration of the Government’s po
licy. Thereafter nothing was done. |
The matter was kept pending.

It has been said in the last para-
graph of tho present reply that this
provision for import has been made
with a view to facilitate import of
colour television sets for viewing
the Asian Games. But the decision
to hold the Asian Games was taken
two years before. So, it cannot be
said that the matter of the Asian
Games was not in the mind of the
Committee while presenting its re-
port. It is very surprising that sud-
denly on 1st June I saw in the news
papers that the PM Secretariat
and the Department of Electronics
had taken a decision, after making a
study in depth of the problem to
produce colour TV. The decision
was that if 15 per cent of the compo-
nents were allowed to be import-
ed, then in that case, 85 per cent of
the components would be manu-
factured. The present Governmens
of India, headed by Mrs. Gandhi
is in favour of taking a nocturnal
decision, in the night and in the dark.
So, this did not come as a surprixe....
(Interruptions) 1 can cite several ex-

amples. I have been marking all
that. There is nothing wrong in
that.

Anyway, this decision was taken
without taking into censideration,
either the views of Parliament or the
views of manufacturers of black and
white TV in India. The TV manu-
facturers were not consulted, even
though they have been making TV
all along. When this decision was
shown to them, they wanted an
undertaking from the Government.
They said ‘“‘all right: if you import
certain components, then, in that
case, let them be given to us, we will
manufacture them; let no more
further TV as such be imported.”’
This was the specific assurance given
to them.
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[Shri N.K.Shejwalkar]

It is in the background of this that
the Government have eome out with
a declsion for giving Open Goneral
Licence to bring TV as a baggage
as well as gift to friends. It is really
very surprising that the Government
have overlooked the fact that this
decision has far-reaching effects on
the economy of our country, as well
as on the whole TV industry of
India. Here I may state that there
are about 60 companies in our
country which are manufacturing
black and white TV

This import is to be made from
two countries, Korea and Ger-
many—ITT of Germany and Gold.
Star and Samsung of Korea. The
number of Korean kits will be
54,000 and German 40,000, making
a total of 04,000. While taking this
decision, probably the report of the
Inter-departmental Working Group
was ignored.

A report has appeared recently in
the papers, which you must have
seen, by Mr. N.D. Desai, President
of Elsina. I am told that one kit
contains 450 components. Mr.
Desai says that 410 out of these 450
components are being manufactur-
ed in India, and they can be easily
manufactured. It seems that only 40
components are such which can-
not be manufactured in India in the
whole list. There are certain compo-
nents e.g. picture tubes and integ-
rated circuits, which cannot be
manufactured in India at the mo-
ment. But, take an item like speaker,
which we are making for all radios.

MR. SPEAKER : You are not
referring to me, I suppose.

SHRI N.K. SHEJWALKAR :
Loudspeaker.

MR. SPEAKER : Then vyou
should say loudspeaker.

PROF. MADHU DANDAVATE
(Rajapur) : In the Zero Hour the
Speaker is the loudspeaker.

OCTOBER 16, 1982
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SHRI N.K. SHEJWALKAR {
Then condensor resistance and,
what is more, even chassis aon which
these components are to be fitted,
which are being made In every gali
in Delhl, are belng imported. I do
not understand why this decision
was taken, because 410 out of 450
parts can be manufactured in India.
I do not know what is the reply of
the Government to the points made
by Mr. Desai, the President of
Elcina.

Another still more surprising thing
is the name of the party who has
been entrusted with the import of
this item. Who willimport thesc kits?
The responsibility was taken up by
ETDC. And thatis because it isa
canalised agency. You will be sur-
prised to know that up to 12th of
September, I am told, none of the
kits were available in India. If the
decision was taken on 1st June,
thenwhat happened for four months?
Thereafter, up to the month of Sep-
tember they could not get any kits.
After that, even I am told that in
the second week of Secptember,
only an instalment of 45,000 kits
came in. The other instalment of
45,000 kits, I think, has not arrived
even up till now. It might be arriv-
ing in a day or two, I cannot say.
But it has not arrived up till now.
Now, the Government may ask
2s to how the facility can be given.
Who is at fault? Firstly, you took
a wrong decision. You could have
taken a decision early in the month
of January when the policy was
decided. And thereafter, you took
a decision in the month of June.
Then for four months you slept.
Further, again for four months you
could not get any kits, Whois to be
blamed for all that ? And ultimately
what is goir g to be the result of what
all you are doing here? If you allow
the import of these colour TVs
directly now, it is going to have a
far-reaching eflect. For that purpose,
I may submit that the broad value
of the components at the moment is
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Rs, 1250. They said, freight, insu-
rance ctc. cost about Rs. 250. That
comes to Rs. 1500. The customs
duty is Rs. 2,225. Thereafter inland
movement charges are Rs. 125.
Rs. 1,000 is the manufacturer’s
conversion cost and Rs. 700 is the
price of the cabinet So, the total
price is Rs. 5,550. Now, it is being
sold for Rs. 7,500 because there must
be some commission and other
things. From Rs. 5,550 the price
has gone up to Rs 7,500 Thisis the
current price.

Consider what will be the loss to
the Government. It is estimated
that by these measures, one lakh TV
sets will be imported One lakh TV
sets are allowed to be imported
causing a loss of Rs 3,000 per TV
to the Indian Government. It
will be Rs. 3 crores of loss ultimately
anditis apartfrom otherside effects.
What are the side effects? The
side effects ar. like this, There are
two systems of colour TV. One is

PAL system and another system is
ESMA

THE MINISTER OF STATE
OF THE MINISTRY OF COM-
MERCE (SHRI SHIVRAJ V.
PATIL) : Itis SECAM.

SHRI N.K. SHEJWALKAR :
Yes, SECAM. We are for PAL
system. Sir, I suspect smomething
because this PAL system is adopted
by National Company in Japan
only. The Hitachi and others also
produce it. They are producing it in
very small quantities. Now, Hong-
kong is the place wherefrom we can
get the cheapest television sets and
their market will be that of National
only because it is producing these
PAL system television sets. So, I
am afraid there is some sort of un-
derstanding behind this. Otherwise
why all this is happening? They
are not able ta produce T.V. sets up
till now. Now the import will be
only that of National Company.
Today in The Tribune there is an
article thatthereare alreadyagents
roaming about in all the big cities
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in India to just sell their products
which are of National Company.
We donot know the veracity of that.
Itappeared in The Tribune of today.
If thatis the state of affairs, it isreally
a very sad thing. Secondly, if Na-
tional comes here—for example,
if those sects are here, what will hap-
pen to their servicing? There will
be no servicing. All those sets will
just become just empty boxes,
nothing else. If not, you will have to
provide for servicing. You will have
to give licence to service centresand
also allow 1mport of some spares.
You have to do that. Otherwise,
you will be losing so much money
for nothing.

I am told that actually the decision
has been taken by the Ministry of
Commerce. Probably the concerned
ministries i.e. Department of Elec-
tronics as well as the Department of
Science and Technology were not
consulted. Luckily one of the Minis-
ters is there. They were not consult-
ed. The decision was taken in haste,
Actually, they ought to have been
consulted. Why they have not been
consulted, I do not know.

MR. SPEAKER : Please sum up
now.

Yo QAo o NAATHT : IIAT &l
arg 8-5 fare @y & ifsw . . . .

qeqA WElayg ¢ 20 (wwe @ mwinF:

You have already taken twenty
minutes. What more can you ex-
pect?

SHRI N.K. SHEJWALKAR
My respectful submission is why
sas Parliament not consulted be-
fore taking the decision? We were
sitting in Parliament. What was
the properiety of issuing notification
of 11th October. This matter could
have been brought for consulta-
tion. At least some decision could
have been taken after consultation
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[Shri N.K. Shejwalkar]

with the hon. Members of Parlia-
ment. Whether the decision was
major or minor, according to me;
it s a major decision. It involves
money of the exchequer—peoples
money. Moreover, it is a matter of
policy also.

May Iremind the hon. Minister
that only six months ago there was
a notification that C.C.P. should be
obtained in case you want to have
gift from your blood relation— father,
mother, son, daughter etc. From
them you can have gift of vedeo set.
It was mentioned thatno T.V, will
be allowed. It is only with vedeo
set you can import T.V. New Change
is made on 11th October. Why was
this matter not put before Parliament
for taking the opinion of the Mem-
bers of Parliament?

Theindustrial pecople whoare work-
ing at the moment, they will be
undergoing a great risk. I know the
hon. Minister’s reply that the price
is Rs. 2,500/~ more. As you know,
unfortunately, the reputation of our
Indian goods is not sound. There-
fore, people will like to pay Rs.
2,500/- more. That is going to effect
the industry. Please consider it
seriously. All the workers, the engi-
neers, who had been for training
abroad, all these companies and
workers are going to be affected
thereby. That is also an important
point.

This facility is being given only
upto the 4th of December. I do not
understand that. Can we not see
the sports on black and white T.Vs.?
Whzt was the urgency for import-
ing T.Vs.? If the Government was
so much interested in showing all
these sports to masses, they could
have imported some big pieces, put
them in public places just as Mava-
lankar Auditorium instead of im-
porting one lakh T.Vs.

Unfortunately, the start of ou’
colour T.V. isnot good. INSAT—
one has failed. We have adopted
one other INTELSTAL. I do not
know what is the future of all that,
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In these circumstances, I reguest -
the Government to re-think about
their decision and withdraw the
concession which they have given.

Please reply to all the points raised
hy me.

SHRI SHIVRAJ V. PATIL
What are the points?

SHRI N.K. SHEJWALKAR : T
thought you were attentive. I
repeat the poir ts.

(1) What is propriety ol not taking
into confidence our Parliament for
this purpose?

(2) Without consulting the Ministry
and Ministers for Electronics and Science

and Technology, why have you taken
this deccision ?

(3) Without consulting the manufac-
turers of the Golour TVs and other TVs
also, why have you taken this decision ?
Is it not a fact that while taking this de-
cision of yours, only the National Com-
pany of Japan will be benefited and not
othcrs because they are producing Colour
TVs of PAL system.

MR. SPEAKER: I am happy you have
cume to ‘‘lastly”.

SHRI N. K. SHEJWALKAR: Sir, in
the “lastly” there are, ‘a’, ‘b, ‘c’ and ‘d’.
Lastly, did you give any assurance to the
manufacturers that you will not import
any TV and don’t you think that the im-
port of TV is going to affect the indi-
genous production, particularly the la-

bourers, the engimeers and the industry
as a whole”.

Last point, what will be the loss of
revenue to the Government ?

MR. SPEAKER: It is really the last.

PROF. MADHU DANDAVATE: Let

him dictate the answer. We have to take
down.

MR. SPEAKER: It is just like a lady
telling her husband, “I am reminding
you for the last onc hour that I am coming
within five minutes but you do not believe.”
Now, I beliove !

SHRI SHIVRAJ] V. PATIL: Sir,
mine will not be a very marathon reply.
The first question was, why Parliament



17 Import of Colour

* was not consulted. Well, we know the pro-
cedure. It is not necessary to consult Par-
liament. We announce the policy and that
policy is laid on the Table of the House.
And this is not an omnibus policy which
we had announced. This is a part of the
import-export policy. This is less than
onc-hundredth or one-thousandth part
of it. But you expect me to discuss it
on the floor of the House and then an-
nounce it later on ? You know very well
and you ar¢ a scasoned Parliamentarian
that this matter need not be discussed on
the floor of the House before an announce-
ment is made.

Then, the second question relates to
consultation with the Electronics Ministry.
Allow me to submit very humbly that
there are so many points raised by you
on the basis of surmises. ‘Why’ do you
feel that we have not consulted the Infor
mation Ministry and the Electronics
Ministry ? We have consulted the Infor-
mation Ministry and the Electronics
Ministry and in consultation with them,
the decision is taken. You think that the
manufacturers were not consulted. As a
matter of [act, for the production of TVs,
manufacturers were consulted. But if you
think that we should consult them for the
import of the TV also, I do not know
whether it is necessary. But by and large
ther¢c has been discussion though not
formal discussion.

SHRI N. K.

SHEJWALKAR: Why
it is not

necessary to consult them ?

SHRI SHIVRAJ V. PATIL: Allow
me to say. If you ask me to cnonsult each
and every firm in the industry and then
formulate a policy, I do not know whether
it will be possible. In this case, now we
have made a provision for manufacturing
Colour TV in India. You yourself have
stated it in your statement that E.T.T.D.C.
had imported kits for manufacture of
colour TV in India and the manufacturers
were given the facility of assembling those
things, manufacturing those things and
selling it in the market. We have also
scen that the price of the TV which would
land and be sold in our country would
be less than the price of the TV which
would be manufactured in other coun-
tries. Now if there is a difference of
Rs. 2500/-, I do not know what kind
of protection has to be given to the manu-
facturers apart from this kind of protec-
tion. The cost of the TV which will be
imported will be more than the indigen-
ous onec.

SHRI N. K. SHEJWALKAR: I did
not say........

SHRI SHIVRAJ V. PATIL: I had
not interrupted even omce when you
were speaking.
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SHRI N. K. SHEJWALKAR: I want
your protection. When the Hon. Minister
says consulted, after all, organisations arc
there. The Hon. Minister could have
consulted them. This half~way reply will
help me in no way. And I will have no
chance of give any explanation for them.

MR. SPEAKER: He is a very seasoned
lawyer !

SHRI SHIVRAJ V. PATIL: I was
saying that we ‘have taken sufficient pre-
caution to protect the indigenous industry.
In order to see that the colour TV is
manufactured in our country at a price
which will be less than the price of the
TV which will come to India as a gift
from outside, we have imported the kits
and we have tried to give those kits to the
manufacturers. We have also seen that
therc is a price difference and that di -
ference is of Rs. 2,500/-. What more you
cxpect us to do or giving protection to
~TV manufacturers ? You see that Asiad
Games are coming. People are interested
in watching them. We are trying to sce
that the demands of the pcople to watch
the Asiad Games are fulfilled.

You are saying that some company,
National Company, will be benefiting ‘out
of this. Well, if the TV sets are to be
gifted to the individuals spread over ‘in
our country by the individuals throughout
the world, I do not know how this parti-
cular company is going to get any benefit
out of this, I am unable to connect the
benefit which may msecrue to any indi-
vidual or any company, when the gifts
are sent from outside, from different
directions, frcm  diffeient countries. to
different people in our country. This
statement is also, I may be allowed to say,
based on surmises.

Now you have asked a question whether
an assurance was given to the TV manu-
facturers that other TV sets will not be
imported. Allow me to asay that no as-
surance of this kind was given te the
manufacturcrs.

And you are asking as to how the manu-
facturers and the workers in the TV
industries would be affested. I have al-
ready said that there is a great demand
and if there is 1 demand, the manufac-
turers can manufacture the TV. We have
seen that they get the materil necessary
for manufactu they can make use
of it. And they can sell it to the perxsons
who really want the TV sets and so, I
think the TV industry ~nd the workers
are not going to be affected by this.

11- 42 hrs
Mr. DePuTY-SPEAKER in the Chair

You have asked, what is the loss that
ke Government would be asustaiqing ?
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(Shri Shiv Raj V. Pati]

Well, I wopld say that under this policy
and under other policies, Government
is geiag to gain something and Govern-
meat is mot going to losc amything.

You say that becausc there is a reduc-
tion im the duty, there would be a loss
accrued to the Government. That is not
the position. Supposing that the TV scts
would be imported if the TV excise duty
is maintaincd at a particular level, up to
this time, this kind of arrangement was in
existence. But nobody had imported the
TV sets. Now because the Asiad is coming,
now because the concessions are glven to
TV sets, because of that arrangement,
the Government coffers will be richer,
I am told, by Rs 30 crores. That is the
information given to me, It is a matter to
be calculated by different Departments.
But my information is that about Rs. 30
crores revenue will be available to the
Government out of this, Because of this,
I would say that there would not be loss

sustained by the Government under this
scheme,
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SHRI RAM VILAS PASWAN : Sir,
he has raised a constitutional point.

MR. DEPUTY-SPEAKER : I have

allowed him.
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Ordinance, 1982, and consideration
and passing of the -Gentral Excise
Laws (Amendment and Validation)
Bill, 198a2.

2. Discussion on the Resolution secking
approval for declaration of certain
Services of Assam as [Esseatial Ser-
vices.

3. Discussion and voting on the Supple-
mentary Demands for Grants for
the State of Assam for 1982-83.

4. Discussion and voting on the Supple-
mentary Demands for Grants (Gernal
for 1982-83) .

5. Consideration of any item of Govern-
ment Business carried over from today’s
Order Paper.

6. Consideration and pasing of :—
(a) The Andhra Scientific' Company
Limited (acquistion and Transfer
of Undertakings) Bill, 1982.
(b) The Central Universitics (Amend-

ment) Bill, 1982, as passed by Rajya
Sabha.;

7. Discussion on the Sixth Five Year Plan.

AT @ FoAT & qg qhAdT AT A |
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PROF. MADHU DANDAVATE
(Rajpur) : Mr decputy-Speaker, Sir,
the President of the Chandigarh unit
of the Janta Party conducted an cnquiry
into the allegation that the Government
Railway police had arrcsted hundreds
of Bihari passengers, mostly labourers
having valid tickcts and got them convicted
on a charge of ticketless travel.

They are lodged in Bahadurgarh fort
prison camp and Amritsar jail to help
Punjab Government mect the shortages
of staff in  prisions overcrowded
with Akali Morcha volunteers. They were

allegedly made to work as sweepers
and cooks.

The enquiry has clearly established that
thesc allegations were correct and there
was a  collusion between the Railway
authorities and the Punjab Government
in this entire episode.

_The team of opposition M. Ps which
visited the concerned jails on 13th October
has confirmed these facts.

I demand that the Government should
make a comprehensive statement on this
episode and take necessary steps to relieve
the victims of their agony and offer them
adequate compensation for the illtreat-
ment meted out to them.

SHRI KRjSHNA CHANDRA HALDER
(Durgaapur : Mr. Deputy-Speaker,
Sir, workers of the National Herald have
not been paid salary for September, 1982,
nor two years bonus. Eleven months over-
time allowancs has not been disbursed
t0 press workers and provident fund deduc-
tion amounting to several lakhs of rupees
have not been depasited. There are other
matters concerning the workers which need
to be looked into. I would request to the
Government to look into the matter and
make a statementin  the House next week.

Since the transport problem in Calcutta
is acute, there is need for the introduction
of circular train services immediately.
Government should make a statement
in the House next week in this regard.
(intsrruptions) .
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MR. DEPUTY-SPEAKER : Only the
approved verslon will go on record.

MR. DEPUTY-SPEAKER : When you
want certain items to be included in the
next week’s agenda, you are expected to
rcad only the approved text. Only the
approved version will go on record.

M sy Py WY T @ A

gy &Y Pau oW & fatiy w0
TqMEH AP @1 &1 T8 gTaet #:

AT €O\ ¥ a@ ¥ o g1 s’
wal fagr ST sfen o

12.10 hrs.

Shri Jaipal Singh Kashyap then left the
House.

MR DEPUTY SPEAKER: You are
expected to read that. Only what has

been approved will go on record. Now
Mr. B. D. Singh.
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*¥*No¢ recorded.
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MR. DEPUTY SPEAKER : Now Mr.
Pranab Mukherjee. Supplementary Dema-
nds.

SHRI RAM VILAS PASWAN : The
Minister of Parliamentary Affairs should

reply.

MR. DEPUTY SPEAKER : Sorry,
Mr. Mukherjee. Now Mr. Bhagat.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND
HOUSING AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : I have heard the hon. Mem-
bers with respect an attention. I shall very
carefully go through the records and bring
to the notice of the Business Advisory
Committee, such matters which are consi-
der necessary.

f Tw Paemg qreEE: SEqeE FE--
rw, deger zgew EAWT & Pwe
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12.14 hre.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL). 1982-83.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) : I
beg to present a statement (Hindi and
Bnglish versions) showing supplementary
Demands for Grants in respect of the
Budget (Genceral) for 1982-83.

12.15 hrs.
ANDHRA SCIENTIFIC COMPANY
LTD. (ACQUISITION AND

TRANSFER OF MUNDERTAKINGS)
BILL.*

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING) SHRI BHISHMA NARAIN
SINGH) : On Behalfof Shri R. Venkata-
raman I beg to move for leave to introduce
a Bill to provide for the acquistion and
transfer of the undertakings of the Andhra
Scientific Company Limited with a view
to securing the proper management of
such undertakings so as to subserve the
interests of the general public by ensuring
the continuity of production of scientific
instruments which are vital to the needs of
the country and for matters connected
therewith or incidental thereto.

MR DEPUTY SPEAKER : The ques-
tion i3 :

“That leave be granted to introduce
a Bill ta provide for the acquistion
and transfer of the undertakings of
the Andhra Scientific Company Limi-
ted, with a view to securingithe proper
management of such undertakings
so as to subserve the interests of the
general public by ensuring the
continuity of production of scientific
instruments which are vital to the
needs of the country and for matters
conncted therewith or incidental
thereto.”

The motion was adopled

SHRI BHISMA NARAIN SINGH :
I introduce** the Bl
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CENTRAL EXCISE LAWS (AMEND-
MENT AND VALIDATION )BILL*

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
1 beg to move for leave to introduce
a Bill to provide for the amendment of
laws relating to Central Excise and to
validate duties of excise collected under
such laws.

MR. DEPUTY SPEAKER: The ques-

tion is:

“That leave Dbe granted to introduce
a Bill to provide for the amendment
of laws rclating to Central excise and
to validate duties of excise collected
under such laws.”

The motion was adopted.

SHRI PRANAB MUKHERJEE: I
introduce @ the Bill.

12.16 hrs,

STATEMENT RE: CENTRAL EXCISE
LAWS (AMENDMENT AND VALI-
DATION) ORDINANCE, 1982

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHER]JEE): I beg
to lay on the Table an explanatory state-
ment (Hindi and English versions) giving
reasons for immediate legislation by the
Central Excise Laws (Amendment and
Validation) Ordinance, 1982.

RUBBER (AMENDMENT) BILL —

contd.

MR. DEPUTY SPEAKER: The House
will now take up further consideration
of the following motion moved by Shri
Shivraj V. Patil on the 1gth October,
1982, namely :

“That the Bill further to amend
the Rubber Act, 1047, as passed by
Rajya Sabha, be taken into considcra-
tion.”

There are two speakers—Mr. N. Dennis
and Mr. Banatwalla. They will take
five minutes each. Then the Minister
will reply. Mr. Mool Chand Daga was
on his legs. He is not present in the
House. His time will be taken by Mr,
Dennis.

*Puyblised in Gazette of India Extraordinary Part II, Section-dated 16-10-82.
*&Introduced with the recommendadation of the President.
@Introduced with the recommendation of the President.
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SHRI N. DENNIS (Nagercoil): The
amendment is to enable the appointment
of a part-time Chairman and a full time
Executive Director. So far only full - time
Chairman has been appointed. For full
time jobs, generally high Government
employees such as IAS officers are ap-
‘pointed.

To make avail of the services of psrsons
of high reputation, long standing exper-
ience in rubber plantation and to utilise
their services and their practical know-
Jdedge and expsrience and to facilitate
them to make substantial contributions
for the development of rubber —this amen-
dment is intended. Men of such talent
may not like to offer their services as full
time Chairman. They may like to serve
as part time Chairman. In such an event,
the services of a full time Government
officer is necessitat d to carry on the
day to-day administration and for the
travsaction of work eflectively. The matters
prescribed or delegated to him would
be executed by him on behalf of the
Chairman. The question of the appoint-
ment of full time Executive Director
would come up only when a part-time
‘Chairman is anpointed. The points to
be taken into consideration are : —

1. So far no difficulty is expressed or
pointed out or cxperienced by the Board
in the functioning of the Rubber Board.
This change should not create complica-
tions, troubles and confrontaticns in the
administrative set up.

2. By this amendment a high post is crea-
ted —full time-Executive Director. There
is a similar post cf Secretary to the Board
apart from another post of Rubber Pro-
duction Gommissioner. The post of Rubber
Commissionar could be mainly rendering
technical assistance and also to carry on
research work. But side by side with the
propased post of Executive Director, there
1s a Sccretary to the Board. There should
not be duplicity and overlapping of work
in the transaction of their respective
duties. There should be a clear cut de-
marcation and definition of their respec-
tive duties, for the smooth and harmo-
nious functioning of the Board.

Rubber has now bzeom= a crucial com-
modity and it is widely used. In the
national interest and in the interest of
‘our economy, as also in the interest of pre-
serving and improving ths forecign ex-
«change position, as it is a foreign exchange
<arning commodity, and for protecting
and safeguarding the labourers, rubber
growers, and the small farmers dcpsnding
on rubber plantation, it is highly es-
sential to increase the production more
and more by intensive and extensive
cultivation in the traditional and also
in the non-traditional areas.

Rubber (4 mdt.) Bill Y |

SHRI E. BALANANDAN (Mukanda=
purz;m): Do you want a part time Direc-
tor @ '

SHRIMATI SUSEELA GOPALAN
(Allepey): Part time Chairman and full
time Executive Director are proposed.

SHRI N. DENNIS: On this question
I would like to say that if an official is
appointed there would be criticism that
burcaucrats are ruling the country; but
when a part-time non-official is appointed
there would be criticism that tﬁcrc are
politics. So there would be criticism,
m any event.

After the formation of the Board there
is considerable improvement in the pro-
duction of rubber. In the last 20 years
rubber production has increased from
20,000 tonnes to 1,50,000 tonnes. The
area of production has alsc increased dur-
ing the period of these 30 yecars from
63,000 hectares to 2,77,000 hectares.
The production per hectare also has
considerably increased, It has gone up
from 234 kilogrammes to oo kilogrammes.
These improvements are due to the suc-
cessful research work and other steps
taken by the Government and Rubber
Board. It has to be intensified in such a
way as to make it export-oriented. For the
last three years there is stagnation in the
production of rubber and the produc-
tion is to the tune of about 1,50,000 ton-
ne . The reason is, the cost of production
per kilogramme in India is about Rs. 16
in the rubber-producing areas of Kerala,
including Kanya Kum~-ri District there,

There is a disease called Pytothera,
falling of lecaves during the monsocn
season. When this disease effects the plants,
there is an additional expenditure for
spraying. Previously, a cubsidy was given
by the Government. For the past three
years that subsidy is not being given. For
reducing the cost of production subsidy
should be given to the growers.

As per the present Act, there is a  Pool
Fund. Now this 1s being used for the dev-
lopment of rubber plentation. But it can
be used fer spraying also.

In Sri Lanka and Malaysia, the cost
of production is only abour Rs. 7 aor 8
the leaf falling dis¢éase is not there. But
import of rubber would effect our produe-
tion . Moreover, after terminal tax and
other expenses, theimport perkg. ofrubber
would come to Rs. 12 to Rs. 13. So, import
is not the solution and stepping up the
production is ths only solution.

Another inportant problem that has to
be tackled is regarding the confiicting
representations presented by the rubber

owers on the-one hand and the manu-
acturers on the other. Rubber growers
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demand ban or restriction on imports. Ma-
nufacturers demand for more imports to
suit th ir needs. So, conflicting claims and
figures are made by them to suit their
trades. Regarding requirement and pro-
duction also, inflated and deflated figures
are given. The gap between the demand and
lugply, according to official figures. apprars
to be 35,000 tonnes. So, a decision for import
or restriction or ban has to be taken cau-
tiously to protect the growers on the one
side and tﬁc manufacturers on the other.
Following points may be taken inte consi-
deration 1n this connnection :

The quantity of import could Le fixed
by a dizlogue between the growers and
the mar ufacturers crd also by having
a joint meeting of the representatives
of the Guvernment, manufzctwers and the
growers.

A Committee of techniczl experts could
also be appointed to go into the quantity
of rubber that has to be imported.

Disproportionate import of rubber would
affect the price. If the price is low, the
growers would not take interest in pro-
duction. So, production would be affected
adveserly by such disproportionate import
of rubber.

When there is an import of rubker,
the price goes down. With the result,
growers lose interest in production. That
would affect our national interest also.

A cleir decision has to be taken re-
gardirg the curntity to te imporfed.

Regarding the development of rubter,
followiny; points can te taken into consi-
deration :

Production has to bte increzsed by
intensive, extensive and scientific culti-
vation . The area of cultivation has to
be increased. Now, rubber is culti-
vated only in South. But there are other
areas in North where rubber can be culti-
vated. A survey should be conducted
to find out the possibility and scope of
rubber cultivation in other areas, so
that the area of cultivation can be
increased.

Subsidies, lozns and gr: nts zlco could be
given liberally for greater production of
this commodity which earns foreign ex-
change to the country.

The cost of production must be brought
down. In Malayasia and Sri Lanka,
the cost of production is about Rs. 7 or
8 per kg: So, subsidized spraying has to
be done In an inetensive way.
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Rubber has to be developed in such a
way as to make it export-oriented. The
cordition of lebour, whko deperd on tle
rubber industry, has to be improved.

In order to meet the growir g recds of
the rubker irdustry, tle prccucas reed
some corciete ircentives for ircrezced
production of rubber.

So far as per zcre or unit production
is concerned, Kenyekumari  district
stands first in our countiy. Quzalitztively
also it occupies the highest place in
our country. At present, there isonly a
sub-office at Nagercoil. I would like to
suggest that a regional office should te
opened in Kanyakumari district to ensure
increared production znd intensive culti-
vation of rubber in thzat area, which is
considered to be the best in zll re:pects
in the country.

The exzmination of coil testir g, which
is provided in other perts hes to te ex-
tended to Kznyzkumzri district zlo.

With these words,I support tte Bill.

SHRI G. M. BANATWALLA
(Ponnzni): Mr. Deputy-Spezker, tle bill
reflects the concern of the Goverrmert to
deal effectively with the problcms relztir g
to the development of rubker. Tle Bill
provides for the zppointment of tle
Chairmsn of the Rubker Board, cven on
a part-time basis. It hes keen reelized in
both the public as well as private cector
that there zre persons who have dis-
tinguish ed themselvesin the field of1ukter
plantations. They mzy not be avsilable
as the Chairman of the Rubker Board
on a whole-time basis. But it is indecd
desirable to have the adventzge of their
experience, their knowledge and their
talent. Thterefore, provicion bhas keen
mzde in this Bill to hzve even 2 pert-tine
Chairmzn for the Bozid. So, I sey that
the underlying ohbject 2rnd tle centi-
ments are most welcome. As such, T
support the Bill.

However, I must point out zn im-
portznt staterrent mzce in the Stztament
of Objects zrd Rezsons:

‘‘However, such persons mzy not always
be available for servirg the Bozid zs
Chairmzn on a whole-time basis.”

When it has been rezlised that such
persons mzy not zlwrys te zvaileble te
serve on a whole-time basis, then 1l ¢ Fon.
Minister should zsswe this House thzt
a part-time Chaiiman would te zp-
pointed only when it is not possible to
have a distinguished personzlity as thke
Chairman of the Board on a whole-time-
basis. This assurenee must logically
follow. A part-time Chairmzn, having,
interest elsewhere also in the field, may
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not be a wholly satisfactory solution.
Therefore, I must lemphasize upon the
Government that the appointment of a
part<time Chair should be only an
exception, when a ole-time Chairman
is not available.

Secondly, I must also point out that
there should be no political appointments.
I am saying this because there are genuine
app-echensions in certain quarters that
there would ‘be political appointments.
There are certain quarters, who are help-
less: the yalways smell rat everywhere.
So, we cannot help them. But, at the
same time, Government should see that
no political appointmentsas such are
made.

Sir, I have to emphasisc one point
and that is that the need is to apgment
the production of rubber. But, while
we are stressing the need for augmenting
the production of rubber, the policy on
the part of the Government is a defeatist
policy I should say. They are planning
for deficiency in the production of rubbr.
For example, the Sixth Five Year Plan
has a target of 2 lakh tonnes per year.
The Rubber Board estimates that the
demnd per yearis 2- 87 lakhs. Thus, even
the Sixth Five Year Plan is planning for
deficiney in production as compared to
thg demind, a deficincy of nearly 37,000
tonnes per year. I must, therefore, em-
phaiise that every effort should be made
in order to augment production. Let us
boost up oar programmes for the replan-
tatron and new planations as well. The
programme of 30,000 hectares a yea of
replantation and 30,000 hectares a year of
new plantation, I must thereforc em-
phasise, should be taken wup further
ahead so that such deficiencies are at
least not planned.

When I say that there should be aug-
mentation of production, the unfortunate
scene that is prevalent is that there

is confusion with respect to even the .

requirement of rubber and the total qun-
tity of rubber that is produced. Different
agencies give us different figures. Sir,
I would draw your attention to the
following figures of estimates of demand
and p-oduction for the year 1982-83 given
by different ageneies. They are as
follows: — '

Rubber Boards. estimate for 1982-8g is:
" Demand 1-97 lakh tonnes
Production 1:62 lakh tonnes.
Deficit 30,000 tonnes.
Tnen we have the Director General of
Tecnical Development. His estimate
’ of'dsmind f>- 1932-33 is 2 lakh tonnes,

p-odaction 1-55 lakh tonnes resulting
in a deficit of 45,000 tonnes.

Then we have the Rubber Industry
Association. They say that the demand
is estimated at 2-2 lakh tonnes, the pro-
duction is estimated at 1-15 lakh tonnes.
Consequently, they say that there will ke
a deficiency of 65,000 tonnes during the
year 1982-83.

We have also the estimates of (the
Rubber Growers® Association. They
pointed out that the demznd would be
1'8 lakh tonnes, the production would be
1-76 lakh tonnes, so that there would ke
almost no deficit whatsoever during the
prescnt yeor,

Therefore, I :ay hat proper vigilance
isnecessary. After all, what would te the
production and all that ? The rubker
growers have to be taken into confidence
and a dialogue must be there.

Sir, while we are ¢ nsidering this ques-
tion of augmenting the prcduction of
ubber,we must also corrgect our policy
with rewpect to the import of rubter.
This import of rubker is creztirg a havoc.
Kerala is a State that produces the ma-
ximum quantity of rubker in our cour try.
It is go per cent, and the import of rutter
has shattered the econom of Kerala.
Notonly that. But yu you will ke shocked
to know that [iom this import, the bulk
release, was mzde in the interrzl merket
out of these imports and then the rubker
was released at a time when the interrzl
production ofrubber was at its peak level.
There was, therefore, a glut in th e market
and as a result we had a very adverse
consequence upon the prices, There
was a sudden decline in the price from
about Rs. 16/- to Rs. 10-50 per kg. You
cznimaginethe havocthat it creates with-
out problems. The uneconomic price
effects have several other things. A gua-
rantee of proper economic price should
be given at least for a period of four to
five yearsfor a stable price Eeczyse the
production of rubter takes timé znd,
therefore, it is necessary thzt stebility in
priceshould be offered. I must,therefore,
urge upon this Government to do zway
with its policy of importirg the rukter.
The Financ Minister of Kerzla Shri
Mani has given 2t least one important
suggeston i.e.in the czse of imports atleast
the producer states must ke consulted
before these imports aredore. I hopeand
I am sure that the Government in this
matter of import of rubker which is
shattering the economy of Kerzla will
at least take the Government of Kerzla
into confidence, discuss the matters with
them, discuss the matters with the rubter
growers over there and then come to this
conclusion. I am sure the feir con-
clusion in tke interest of augmenting
production even of rubkter would ke, to
abendon and jettison this policy of import
of rubker.
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With thes: words I sapport the Bill.
I welcome the concern of the Government
for dealing with the problems relating to
the development. But let the Govern-
ment realise that by merely appointing
part time and full time Chairmen and
full time Executive Director, the problem
willnot be solved. One has to come to
grips with the problem in consultation
with the mzjor producer States of our
couniry.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V. PATIL): I am
thankful to the hon. Members who have
participated in this debate and have
given some valuable suggestions.

At the outlet I would like to assure
them that all the suggestionsthat are
given by them will be examined very
carefully and we would certeinly like
to make use of them.

The debate on this Bill has stretched
over four or five days continously. Of
corse, we are considering  Rubber
(Amendment) Bill and like rubber the
debate has also even stretched.

A very relevant point has been made
by some hon. Members. They have said
that there would ke conflict between the
Chairman and the Executive Director if
the Chzirman happens to come from
outside the services and if he is a part
timer. They have also said that the
powers that would be available to the
Executive Director will be vague and it
would be impaossible orit will not be
passible for the Exective Director to im-
plement the resolutions passed by the
Board in a proper msnner. Of course,
this is a germane p2int but the hon.
Members should not have 2ny appre-
hension on this count. The Chairman
will bea person who would understand
#s to bhow the rubker is grown.
@5 to I'ow the production has to be in-
cre~sed, as to what are the merket trends,
as to how the industry deals with this
and all those things, He would re-
present the views of the growers. So if
he is sitting there as a Chairman, he
would be able to piotect the interests of
the growers and othersalso. Butat times,
it becomes difficult for us to have a full
time chairman on the Bosrd. For the
implementation of the decisionstaken
in the Board, thereshould be an executive
officer or an executive director. So, we
are providing for the Executive Officer.

The Bill provides that the powers that
would be available tothe Executive Di-
rector will be prescrited. There is no
ambiguity on this point. If the powers
are prescribed by the Government, there
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cannot be any ambiguity. At the same
time, the Bill says that the powers may be
delegated by the Chairmen. If the
Eswers are prescribed, there would not
any difhculty in knowing the spheres
in which the Executive Director will te
working and the Chairmsn willke wor-
king. In certzin other Corpoicions rrd
Boards, we do have part-time chairmen
as wellas full-time chairmenerd tle
Executive Directors. Tlhere las not
been any conflict. So, I thirk, we recd
not be apprehensive on tlis count.

Mr. Banatwallz, in Fisvery forceful
and very good speech, has told us thet we
should try to see that political consi-
derations are¢ not taken intozccount while
appointing the chairmin. Well, we
would lie to sce that this Rubler Boord
prospers. We would like to see that the
feelings of the  growers rrnd oilers
concerned 2re also truly represented in
the Board 2nd only after seeing men of
that kind, 2 men of thet nature who can
rezlly protect the interests of the Board

is appointd. We will keep all tlese:

things in view.

Second point relztes to the import of
rubber. Sir, zlmost all Memters from
both the sides have spoken on thar
point. It has become necessary for me
to express the views of the Government
on that point, though that point is r.ot
really germane to the amendment dis-
cussed here. The question is to what
quantity should be imported is decided
not by 2n individuai butby a com-
mittee. That committee consists of tle
Chairman ofthe Rubber BoordFimeelfor d
the representatives oftl e Con.merce
Ministry and the Industries Ministry zrd
the repesentatives fromtle Directorzte
General of Tecknicel Deveolopment.
They assess the production of rubker,
theytry to find out as to what would be the
demznd and then they suggest as to
what quantity  should bte imported.
Generzlly, and I would szy invirizltly,
the decisions given by them are followed
by us.

Now, there is suggestion Ly ore of
the Members who spoke on this point
on the previous dzy that sometime the
figures relzting to the production js de-
flated and the figures relztirg totlere-
quirements zre inflated. So. thereis a
big gap and that ceures diffculties to
the growers. Now, we shzll try t6 collect
the figures in a more scientific mirrer
and we shall try to collect the fipuresin
an accurate Menmner. It will bte very
difficult for me to say at this time 2s to
how it should be done.

SHRIMATI SUSHEELA GOPALAN:
Why cen’t you bkzve a commitiee 190

Rubber (Amdt) Bill 40

A

&



41  Rubber (Amdt.) Bill.  ASVINA 24, 1904 (SAKA) Rubber (Amdt.) Bill 42

assess the requirements of rubber ? This
is the long standing demand of the

growers.

SHRI SHIVRAJ V. PATIL: That is
exactly, I have said, Madam. Now, here
isthe Rubber Bozrd. In the Rubber Board,
the  rubber  growers, workers and
other peoples representatives is sitting.
The representative of the Rubber Board
or the Cariman of the Rubber Board
sits in the Committee which decides as
to how much should be imported. We
reflects the views.,....

(Interruptions)

It is exactly for this reason that we
are going to have a part-time......

(Interruptions)

Please understand. Up to this "time,
generally we used to appoint an Admi-
nistrator. But now, we want to have a
representative  of the growers and a
representative of the other sections also.

But he may not be willing to work there

a full-time worker. So, we are going to
have as part-time Chairman and that
part-time Chairman will have the op-
portunity of taking into account the views
of the manufacturers and the views of
others also who would be sitting in the
Committee which would decides as to
how much rubber should be imported.
So, their views should be reflected there
and those views will be taken into account
while importing the rubber.

Shri G.M. Banatwalla has rightly said
that the figures do not tally. The fig ure
given by one sector do not tally with the
figures given by the other interests.
The figures given by the agriculturists
do mot t-lly with the figures given by
the manufacturers and the others. That
diflculty is there. But even that diffi-
culty can be solved by this Committee.
They can try to find out some method
for coming to the conclusion as to what
are the real difficulties and then decide
how much is to be imported.

We were tole that the demand would
b_c 1,18,000 tonnes. and that the produc-
tion would be 1,50,000 tonnes and the
quantity of rubber that is imported is,
30,000 tonnes which is exactly the quan-
tity which was suggested by them. This
15 the quantity which is imperted.....

(Interruptions)

MR. DEPUTY SPEAKER : After the
Hon. Minister completes his speech. . ..

SHRI SHIVRAJ V. PATIL : But
everybody. without understanding as
to how much is actually imported, is

saying that, lot of rubber is imnorted
by the Government. The  result is
that the growers feel that their produce
will not be sold in the market and, then
it is sold at a distress price!

So, 4t is necessary for the Hon. Members
to make the statement in a vary responsi-
ble manner. If, without understanding
as to how much is really imported, they
say that lot of rubber if imported, natu-
rally the grower who has no access to
the figures and who is not a very educated
person, will feel that the import has been
done to a large extent and that he should
sell his goods at any price which is offered
to him !

This kind of  psychology  should
not be allowed to be created. I am
giving you the figures.  (;nterruptons).
Only 30,000 tonnes of rubber is allowed
to be imported,

(Interruptions)

And the 30,000 tonnes of rubber
should not affect the price.

If the timings is of impoartance, I assure
this House that we will coatrol the supply
of this imported rubber in such a fashion
that the growers interests are not affec-
ted. You should nnt have aay difficulty
on this point.

But please uaderstand that there is
the industry also which manufactures
the goods which are sold in the market.
If that industry is affected because of
the non-availability of the raw material
next, year that induustry will not work
And if next year that industry does not
work, it will affect ths growers also.
So, it has becom= n=cessary for us to
provide raw material nccessary for
manufacturing the tyrc and other
goods also. And it has become necessary
for us to manufacture in such a fashion
that our local dsmands are fulfilled as
well as we are in a position to export also.
Now here the question of balancing the
interests of the growers and the interests
of the manufacturers comes in. If we
tilt in one direction, that sector also will
be affected i n the next year, may not
be in th= first year. That is why the
Government has to maintain a balance
and I can assurc the House that Govern-
m=nt would certainly protect the interests
of all concerned in a manner that all
stand to benefit and not lose. For-this,
the mechanizm is also created. I ap-
preciate your concern for the growers and
I have assured you on the floor ol the
House that the direction in which you
are trying to speak out your views is
not an incorrect direction, but you piease
understand the other side also and you
speak out your views on the floor of the



43 Rubber (Amdt.) Bill

[Shri Shivraj V. Patil]

House and outside in such a manner that
ultimately the interests of the growers are
not also, indirectly and withoutyour under-
standing, affected.

The point that has come before me
here and before the House is this. We
have not imported in a very large quan-
tity, and yet, if the prices are going
down, it may be because all of you have
Joined in a chorus to say that the import
is done disproportionate to the require-
ments. If that kind of psychology is
created, if that kind of impression is
created, the prices will naturally go-
down. So, please be careful in making
statements.

The third point which was made by
th hon. Members related to the produc-
tion of rubber itself. This is also a very
important point and I will seek your
indulgence, Sir, to read out the schsmcs
which have been created by the Govern-
ment for increasing the production.
These are the schemes which have been
enunciated by the Government for in-

creasing  the production: -
Rubber Plantation  D=velopm=nt
Scheme :

(a) Cash subsidy at Rs. 5,000 per
hectare  for small growers. Cash
subsidy at Rs. 3,000 per hectare
for large growers.

(b) For comparatively weaker small
growers  rcimbursement  of cost
of planting material reimburse-
ment of half the cost of fertilizers
soil conservation subsidy of Rs.
150 per h=ctare.

(¢) Term loan at Rs. 15,000 per
h=ctare through the Agriculture
Refinance and Development Cor-
poration. Interest subsidy at
3 p:r cent oa this term loan.

(d) Free technical and extension
support.

Maintenance of Rubber Nurscries:

Number of Nurseries runby the Board—
10.

Capacity of the Nurseries-1.2 million
rubber plants.

Improvement in Processing of Small
Holders Rubber :

Unde1 this scheme, a project with World
Bank assistance is under implementa.
tioa. The project envisages establish .
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ment of nine block rubber factories
and expansion of one existing factory
all in the cooperative sector.

The capacity of these factories is 25,000
tonnes.

Financial assistance is also granted
by the Rubber Board to the Gooper-
ative Marketing Societies for establ-
ishing processing factories. Specific
rates of assistance under this scheme
are :

(i) Share capital contribution—-Rs.2
lakhs per society.

(11) Loan for establishing testing labor-
atory per society—Rs.1 lakh.

Expansion of Rubber Cultivation in
Non-traditional Areas :

Yesterday Mr. ]J.S. Patil spoke about
it. I am giving this information.

Surveys and trial plantations have been
conducted by the Board in the non-
traditional areas of Assam, Tripura,
Meghalaya, Arunachal Pradesh,
Mizoram, Manipur, Maharashtra
and Goa. Three Regional Offices
of the Rubber Board have been,
established at Agartala in Tripura,
Gauhatiin Assam and Donda in Goa
A Regional Research C=ntre cach
has also been established by the
Rubber Board in Tripura and Mah-
arashtra.

These are the developmental schemes
and activities which are undertaken by
the Rubber Board. We are trying to see
that this important material is produced
in our country and our demands are
fulflled by our own people here and we
do have sufficient to export also. With
this and in view we are trying to amend the
Rubber Act. I hope that all points have
been answered. If, however, onc or two
Members want to ask questions, they
may, do so.

MR. DEPUTY-SPEAKER : Mr.
Balanandan.

SHRI E. BALANANDAN : Just
now in Kerala ther8 is a real glut. The
growers are in panicgWill the Government
intervene in the mdrket and buy certain
quantities of rubber at reasonable prices
so that this kind of desperate sales by
growers is verested and the panicky situa-
tion controlled !

SHRI SHIVRA]J V. PATIL : I have
already said that the requirement is
1,80,000 tonnes. The demand by the
manufacturers is 1,80,000 tonnes of rubber.
The production is 1,50,000 tonnes. The

\
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import is only 30,000 tonaes. The hon.
Member should gn  to them and tell them
that it is not n=cessary for them to sell
the rubber at that price. I have already
assured that we are not going to release
the rubber in such a fashion that the prices
go down too much and if there is escala-
tion of the price too much, we will certainly
release the rubber and we will try to keep
the plants running. You are trying to
protect the interests of the growers. I
can understand that. But while trying
to do that, you are trying to attack the
Government and the imports. While
doing that you are creating a psychology
that there is a glut in the market. Don’t
create that psychology ; only certain
vested interests would bencfit by that.
You are all the time saying that there is
import and there are a Iot of imports
{(Interruptions) All of you are saying that
we are importing rubber in a large quan-
tity. Why d> you say that ? It i3 not
necessary for you to say that. If you
say that, the prices are likely to go down.
This is how we respond to this kind of
phenomenon.

SHRI E. BALANANDAN : I did
not say anything. I have only said that
the prices are crashinz.

SHRIMATI SUSEELA GOPALAN
Out of 1000 tonnes of rubber produced
every day, only 200 tonnss are lifted.
What is the way out ? Naturally they
will sell it at distress prices. Only 200
tonnes are lifted. That is why the demand
is coming from Kerala that the Rubber
Board should”go and purchase rubber
and build up a buffer stock. 800 toan=s
remain there unsold. You have to con-
sider this and you should build a buffer
stock.

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muriattupuihe) : Now the
production is the maximum. Some fac-
tories in the north are not lifting rubber
due to strikes, labour trouble, power cut
and lock-outs. And they are not also stoc-
king rubber for 6 wzeks as per th= original
understanding.

MR DEPUTY SPEAKER : Have
you brought it to the natice of the Rubber
Board !

% SHRI GEORGE JOSEPH MUN-

#DACKAL : The Rubber Marketing
Federation is there. The STC is there and
the Rubber Pool Fund is also there. But
somebady has to go and purchase rubber.
Otherwise you cannot lift the rubber
from ths market. I request the Minister
to rush to the market and purchase the
surplus rubber from the cultivators.

_ SHRI SHIVRAJ V. PATIL : Very
- unwittingly we are falling in the trap.

Mines Labour Welfare
(Amdt.)) Bill

We have not imported rubber in a very
large quantity.. (Interruptions) I have been
telling that you are putting forth oaly
those points which can help in creating
psychology of glut in the market. Now
you say that there is some strike soing on
or that power is not available and rubber
1s imported. What is going to happen
in the price froat ! Uawittingly you are
supporting the glut. Please do not db
that.

MR. DEPUTY SPEAKER : Now the
question is

“That the Bill furthsr to amz2nd th=
Rubber Act, 1947, as passed by

Rajya Sabha, bz takza into coa-
sideration.”

The motion was adopted.

MR DEPUTY SPEAKER : Now, we
shall take up clause-by-clause coasidzra-
tion.

The question is :

“That clause 2 to 6 stand part of the
Bill.”

The motion was adopted.

Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Forinula and the
Title wsre added to ths Bill.

SHRI SHIVRAJ V PATIL : I beg
to move :

“That the Bill be passed.”
MR DEPUTY SPEAKER : The ques-

tion is :
“That the Bill be passed.”

The motion was adopted.

13 06 hrs.

LIMESTONE AND DOLOMITE
MINES LABOUR WELFARE (AMEND-
MENT) BILL.

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR

AND REHABILITATION (SHRI
DHARMAVIR) : Sir, T beg to

move that the Bill to amend the Limestone
and Dolomite Mines Labour Welfare Fund
Act, 1972, be taken into Coniideration.

[Sak1 V. N. Gapei in the Chair]

As the hon Members are already aware,
the Limestons and Dolomite Mines Labour
Welfare Fund Act, 1972, was enacted to
provide or levy aad collection of a cess
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on limestone and dolomite for the finan-
cing of activitics to promote the welfare
of persons employed in the limestone and
dolomite mines. The Act and the Rules
of 1973 framed thereunder were brought
into force with effect from 1st December,
1979. The rate of cess leviable under the
Act has been fixed under the Rules at 20
paise per metric tonne of limestone and
dolomite covered under the Act.

Since the inception of the Fund till
the end of financial year 1980-81 over
rupees four crores have been collected
by way of cess out of which over Rs. 2°3
crores have been spent on various welfare
measure contemplated under the Act for
the limestone and dolomite mine workers.
49,752 limestone and 7,527 dolomite
mine workers employed in these mines
are thus covered under this Act.

Besides limestone, there are other cal-
careous deposits viz. limeshell, calcareous
sand and sea-sand essentially composed
of limeshell, marl, kankar or limekankar.
These are similar in chemical composi-
tion to limestone and are also used in the
cement factories. Such mineral deposits
should generally have been treated as
Limestone and covered under the Act,
but could not be covered under the Act,
in the absence of the definition of the
Limestone in the Parent Act. The number
of workers reported to be engaged in the
minings of the calcareous sand, lime
kankar, kankar and limeshell during
1980 was 4978 and the total production
19,48,000 tonnes during 1980. Consump-
tion of these minerals in cement factories
was reported to be 10,43,714 tonnes. The
production of marl has not been re-
ported.

The intention in defining limestone is,
therefore, to levy and collect cess on the
consumption of these minerals as well,
which is expected to be around Rs. 2 lakhs
per annum, and to-provide the same wel-
farc facilities to these about 5000 workers
who have been denied the welfare ameni-
ties, due to them, only due to this technical
lacuna. The cess will, however, be levied
on the consumptionfsale/disposal of these
minerals after this amended Act is brought
into force.

The Act has been administered on the
basic premise that the duty is leviable,
under section of the principal Act, not
only when the owner of limestone or dolo-
mite uses the limestone or dolomite for
the manufacture of cement, iron or steel,
but also when he uses it for other indus-
trial purposes. Such an intention has
been challenged by the concerned parties.
Recently, in an appeal under the rules
made under the Act, the view has been
taken that an owner of limestone and
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dolomite mine who uses the limestone or
dolomite produced in his mine, for pur-
poses other than the manufacture of ce-
ment, iron or steel, is not liable to
the payment of cess under the Act.
Consequently about Rs, g lakhs which
have been levied on chemical factories,
for the purpose, could not be collected.
Also if such a view is accepted, the Govern-
ment will have to not only refund the
cess collected earlier but also incur recur-

ruing loss of about Rs. 5.75 lakhs per
annum.

48

The intention in amending Section g

and 4 of the Act is, therefore, to expli-
citly bring out our intention, to put all
the disputes at rest and the intention of
the validation clause is to enable the
Government to validate the cess levied
and collected and also to collect the cess
levied but not collected due to the legal,
disputes as aforesaid.

The other amendments proposed in
the Bill are of minor nature. The Advisory
Committee under the Act may at - times
feel the need to co-opt the members, to
ensure that the various concerns are
represented in these committees and may
also like to have expert advice. To meet
such eventualities, the Bill intends to
empower committees to co-opt members.

The powers of inspection of the fac--

tories and mines can, at present, be exer-.
cised only by inspection by Wellare Ad-
ministrators. The Welfare Commissioners
who rank above the welfare adminis-
trators are also to be conferred with such
powers.

Similarly. to keep truck of disposal
of the minerals, the statistical details
require to be collected not only from the
mine, owners/occupiers of facsories, but
also from the purchasing agents and
stockists. This will ensure strict vigilance
over cess collgetion.

I do not think that there is anything
else relating to this Bill which requires
explanation or specific comment. The
matter, as the House will see, is urgent,
Therefore, I am keen that this Bill be
put on the Statute Book as early as pos-
sible.

With these words, I beg to ‘move that
the limestone and Dolomite Mines Labour
Welfare (Ameéndment) Bill, 1982 be taken
into consideration and passed.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Limestone:
stone and Dolomite Mines Labour
Welfare Fund Act, 1972, be taken
into consideration.”
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SHRI AJIT BAG ( Serampore )
Mr. Chairman, Sir, with your Permission
I will speak on the Limestone and
Dolomite Mines Labour Welfare Fund
(Amendment) Bill, 1982"".

There is very little scope for discussion
on this Bill. It only secks to provide a
proper definition of ‘Limestone’ and to
specify the area of imposition of the levy
of excise duty for the purpose of the Wel-
fare Fund. These are only to plug the
loopholes that were in the original
legislation. There are z few minor amend-
ments too. Sir, I take this opportunity to
bring home to this august House the lack
of will, on the part of the ruling party.

Sir, they propose 1o have the powers
to co-opt members of the Central Advi-
sory Committee. They have not explained
why they propose to do so. We oppose
this method. We want that such bodies
should be formed democraticallyto
safeguard interst of thc workers.

What is the use of forming Commi-
ttees if they do not function at all ? Sir
I say this, because only afier a lapse of 8
years, the meeting of the Committee was
held on January 2, last. The representa-
tives of the CITU and other trade unions
rightly took the Government to task for
having made the Committee defunct for
all practical purposes. Fven the agenda
of the meeting were not supplied. So, I
assert -that there is that lack of will on the
part of the Government to do good to the
workers. If they were really earnest, they
would have seen to it that at least the
Committee functioned regularly and

properly.

Sir, they call it a Labour Wellarc Fund.
But, is it really so ? What benefit do the
workers really derive from it ? In the
Report of the Ministry of Labour, rg8:-
82, they have claimed to have spent from
the Fund Rs. 41.59 Lakhs and Rs. 70.99
lakhs in 1980-81 and 1981-82 respectively,
on medical care, housing, education,
water supply and recreation.

But they have nof mentioned the num-
ber of beneficiaries in each case. Had they
done so, the hollowness of the claim would
have been exposed. I hope the Hon'ble

Minister will throw $ome light on this
aspect.

Sir, the fact is that the misery of the
workers of the limestone and dolomite
mines beggars description. They suffer
from fatal diseases. The minerals are seve-
rely *corrosive. The workers invariably
inhale or swallow the vicious dusts which
make them easy victims of T.B., cancer
and gastroentric troubles. They suffer from
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severe skin diseases too. Proper medical
aid is not provided to them. They live in
the most urhealthy conditions. They are
deprived of even the minimum amenities
that the other mine-workers such as those
working in the Iron ore and Manganese
ore mines enjoy. Gan't the Government
force the mine-owners who amass crores
of rupees at the cost of toil, sweat and blood
of these workers to provide them with such
amenities ? Why should not they be
forced to supply the workers with prot -
ctive Implem~nts like the “Protective
Inhalers” developed by the Director
General, Factory Advice  labou-
Institute, Bombay?

Why should not the mine-owners pro-
vide the workers with proper medical care,
mid-day facilities of water supply, educa-
tional facilities and such other amenities ?
Consumption of fat and protein is more
than a necessity for the mine-workers.
But they are too ill-paid to afford to buy
them. Why should not the Government
force the mine-owners to supply them free
of cost ? Sir, if the Government fails to
make the mine-owners provide the workers
with the facilities, I have already mention-
ed, they should at least come forward to,
provide them from the Welfare Fund.
But the Fund, as it is at present must
be considered too insufficient for that
purpose. The excise duty levied at present
very meagre. The rate is 20 paise only per
metric tonne. <

Sir, there has been an enormous rise
in the prices of minerals since 1972 when
the principal Act was enacted. Price
index of minerals has risen from 114.4 in
1971 tor216.61in October 198 1-an, increase
of 11 times, that is, 1100%, increase.
Hence there must be another amendment
to the principal Act and the rate of levy
of excise duty should be at least not ex-
ceeding Rs. 10 per metric tonnes. This,
I think, will boost up the Fund and enable
the =zutherities, if they have that will,
to do some service to the workers, Other-
wise, merely exprescing good  wishes
without doing any real welfare to workers
will be nothing but a mockery to them.

Sir, the répresentatives of the GITU in
the mecting of the Central Advisory
Committee held in January last made some
valuable a suggestions for the welfare of
the workers.

I fully support them and request the
" Government, through you, to 1mplement
them immediately. They are

(1) Increase in the grant in aid from
Rs. 10.000/- to Rs 15,000 for commu-
nity centres;
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(2) Shemes for Type II quarters, mid-

day meals, buses for school children

as in iron and managanes¢ ore
mines;

(3) Rs. 50/~ p.m. as allowance for

domiciliary TB patients ;
(4) Expenses for supply of artificial
limbs ; and

(5) Grant of books, ectc.

I hope the hon. Minister will kindly
note my suggestions and implement them.
He should enhance the rate of levy of excise
duty and ensure proper functioning of
the funds towards the real welfare of
the workers.

With these words, I conclude.
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“The Central Advisory Committec slell
consist of such number of Members as
may be appointed toit by the Centrzl
Government and the Members shall be
chosen in such manner as may be pres.
cribed;

Provided that the Central Advisory
Committee shallinclude an equal number
of Members representing the Government
the owners of Limestone and Dolomit
mines, and the persons employed in tee
Limestone and Dolomite mines.

14.00 hrs.

The Chairman of the Central Ad-
visory Committee shall be appointed by
the Central Government.’
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MR. DEPUTY-SPEAKER: The

question is:

“That the Bill to zmerd the Limestor ¢
and Dolomite Miness Labour Welfare
Fund Act 1972, be taken into consi-
deration.”

The motion was adopted

MR. DEPUTY-SPEAKER : Now,
we take up clause by clause considerztion
of the Bill.

The question is

“ThatClauses 2,3 »nd4 stand part of
the Bill.”

The motion was adopted

Clauses 2, 3 and 4 were added to ths Bill.

Clause 5—-Inscrtion of new Section 7A.

MR. DEPUTY-SPEAKER:  Shri
Sudhir Giri. You mazay speak on your
amendment.

SHRI SUDHIR GIRI (Contai) : Sir,
the hon. Minister has admitted that
the knowledgeable persons shzll te co-
opeted in the Board.

To plug this loophole that no such
person should be coopeted who is not
well-conversant with the =zffairsrelatirg
the Welfare Fund, I have broyght
this amendmet. Sjr, on many an occa-
sion, it has been found that in the name
of knowledgeable persons, some patro-
naged people had been co-opted in some
Welfare. Fund  Boards. Gg'hat should
not be done. But , actually, the well-
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craversant p2ople in the development
of welfare ~activities of these workers
shogld also be coopeted in the Board.

For this parpye, I have broaght for-
ward this; amzadm=nt. I request the hon.
Minister to accept my amendment. I
beg to move:

Page 2,
after line g, insert - -

“Provided that the person or persons
so co-opted shall be well conversant
with the affairs rclating to the welfare
fund.””*

MR. DEPUTY-SPEAKER: Now,
the Minister.

AT FEIIT WAL @ A & fAT 9T
gT 9 | W geeg 4 W gEuT
Hﬁ;ﬁf*ﬂT-E ST ggT X @ femy
TUTH g1 fasear g | Ta FHeI
T W T TR @ HTyere Pt gAT
g ST W TR g1 were Pad
S . "5

MR. DEPUTY-SPEAKER: 1 shall
now pat the amendment No. 1 moved by

Shri Sadhir Giri to the vote of the
House.

Amendment No. 1 was put and negatived.

MR. DEPUTY-SPEAKER: The
question is :

" Taat Gluuse 5 stand part of the Bill.”
The motion was adopted
Clause 5 was added to the Bill.
Clauses 6 and 7 were added to the Bill.
Clause 8 —Validation

SHRI SUDHIR GIRI: I beg to
move: '

Page 3,—
after line 8, inscrt—-

«Provided that such recoveries shall be
eflected with immediatone effect and
eredited to the Limestone and Dolo-
_mite Mines Labour Welfare Fund.”?

OCTOBER 16, 1982
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The workers working in the Mines
work at the risk of their own life. They
do not get proper remuneration. In
spite of all these, the mine-owners zie
exploiting the workers and they are amas-
sing -wealth. The Government has
brought forward this Bill for the sake of
doing some welfare measures for the wor-
kers. The recoveries which are duefrom
the mine-owners should ke recovered im-
medijately so that the money could be
credited to the Welfare Fund of the wor-
kers. I have brought forward this amend-
ment so that the workers are benefited.
I wouldrequest thehon. Minister to
accede to my request.

o UHEAR: ITmy wgTEw, WEAA
Wa““ffﬁrmﬁf mmaﬁr

MR. DEPUTY-SPEAKELR: I shall
now put Amendment No. 2 to Clause 8
moved by Shri  Sudhir Kumar G1r1 to
the vote of the House.

Amendment No. 2 was put and negatived.

MR. DEPUTY-SPEAKER : The
question 1s

““That Clause 8 stand part of the BillL.”

The motion was adopted

Clause 8 was addsd to the Bill.

Clause 1, the Enactinge Formula and the Tiile
were added lo the Bill,

THE MOEPUTY  MINISTER IN
THE MINISTRY OF LABOUR
AND  REHABILITATION (SHRI
DHARAMAVIR): I beg to move:

““That the Bill be passed.”

MR. DEPUTY -SPEAKER: ‘antiOn
moved:

¢-That the Bill be passed.”
Shri Ram Vilas Paswan.
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MR _DEPU’I‘Y-SPEAKER: The

question 1s :
«That the Bill be passed.”

The motion was adopted.

16-10 hrs.

MOTION RE: SUSPENSION ~OF
PROVISO TO RULE 66.

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (RAO BIRENDRA SINGH):
I beg to move:

«Thatthis House dosusperd the proviso
to rule 66 of the Rules of Procedure
and Conduct of Business in Lok Sabha
in itsapplication to the motions for
taking into consideration =2nd passing
of the Sugar Cess (Amendmnt) Bill,19g2,
and the Sugar Development Fund
(Amendment) Bill, 19f2.”

MR. DEPUTY-SPEAKER: The
question is :

“That this house do suspend the pro-
viso to rule 66 of the Rules of Procedure
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and Conduct of Business in Lok Sabha
in its application to the motons for
taking into consideration and passing
the Sugar Cess (Amendment) Bill
1982, and the Sugar Development
Fund (Amendment) Bill, 1982.”

The motion was adopted.

16 xx hrs.

SUGAR CESS (AMENDMENT) BILL
AND

SUGAR  DEVELOPMENT

(AMENDMENT) BILL

FUND

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (RAO BIRENDRA SINGH):
I beg to move: *

‘““Tnat the Biil to amend the Sugar
Cess Act, 1932, be taken into consi-
deration.”

I beg to move: *

““That the Bill to amend the Sugar
Development Fund Act, 1982, be taken
into consideration.’.

These are very simple amendments
10 the Acts which Parliament passed
only in the month of ldarch this year.
We have since created a buffer stock of
sugar of five lakh tonnes and with a view
topay for the holding charges of this
buffer stock, we thought it necessary
to increase therate of duty realised as
cess from Rs. 5/- to Rs. 14/- per quintal.
‘We have also provided that the proceeds
of the additional cess collected should be
u’ilised towards the payment of charges
for hnlding this bufferstock. These are
simple amendments and I hope, the
House will accept them,

MR DEPUTY-SPEAKER
moved :

Mo 1)ns

“That the Bill to amend the Sugar
Qs3ss A~t. 1932, be taken into consi-
deration.”

«“Taat the Bill to amend the Sugar
Development Fund Act, 1992, be tzken
into crasideration.”

*SHRI ZAINAL ABEDIN (Jangi-
pur) : Mr. Depaty Speaker, Sir, in
thwe Bill und=r ¢'scussion viz., The Sugar
Cess (Amendment) Bill, 1982, provision
has been mnde to crente a buffer stock
of sug:r and =n dditional cess is sought
10 be levied for that purpose. Now, a
buffer stock of sugar is necessery and

OCTOBER 16, 1982
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there cannot be two opinions on that.
Sir, at the very outset I would Lke to
quote a portion from tle irzugumzl
address delivered Ly the hon. Mirister
of Agriculture at the 48th Annual
General Meeting of the Indian Supar
Mills Association held on tte grd ¥Yeb-
rpary, 1982. This will prove that
the 1dea of a buffer stock ditiJ not strike
hte Government just overnight, the idea
had taken root™a long time bzck. This
will 2lso prove what is the attitude of
the Government towards the sugar mills
and the sugar mill owners. The hon.
Mipister in his address hod szid, I
quote : /S

‘“We hawve also taken a decision to
maintain buffer stock 2nd that should
help us to keep your free sale sugar
prices at a level which will te in the
interest of mills as well as the feimers
as also the consumers. We conld krave
raised the level percentzge from 65
to 70 per cent but we have not done
it : but you have not appreciated that
point at all. There is a- demand for
larger quantity of ration from our
Fair Prics Shops. The population has
increased  tremendously. At present
sugar quota per head is 425 grams.
At the present level of population
to  maintain  that 425‘)0 grams,
we need at least 70 per cent of your
sugar to be taken over. If you =zllow
us we shall thank you but because
we knew that you would not like it,
without your asking for it we have
not done it. We shall try and make
both ends meet somehow because we
always keepin mind your good response
when we needed sugar from  your
free sale stock.”

Sir, the ariginal Act which is sought
to be amended through this Bill, was
pissed by this House on the 4th Merch,
1982 and the same was passed by Rajya
Sabha on the gth 2XJlarch, 19f2. But
only a month prior to that t.e. in Teb-
ruary 1982, the hon. Minister had deli-
vered the above sddress. XMy question
is that when a thinking about creating
a buffer stock was already there, then
why a provision was not made to that
effect in the original Act itself which
we are now amending ? Within seven

‘months of the original Act, we are making

this amendment, This provision was
not kept in that Bill- because at
that time you  were 1mpARIing
a cess in the name of rchabilitation
and modernisation of the sugrr industry.
If an additional cess for buffer stock was
also imposed at that time, ther the price
of sugar would have gone up consider-
ably and that would herve created an
adverse effectin the minds of the people

*Nfoved with the recommendation of the President.

and Sugar Dev. Fund 76
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was that the fear in your mind ?' Your
c¢fort is to levy the cess in instalments
so that the people may get used to it
gradually and this may not result in
any adverse effect. Will the hon. Minis-
try kindly explain the position ?

Sir, today sugar is no longer a luxury
item for the rich people only. It is an
essential commodity of daily use for the
common man also. Therefore even a
slight rise in its price cannot be approved.
“The hon. Minister has stated in the
“‘statement of objects and reasons” of
this Bill that

““The additional cess which will be
levied as a result of these amendments
will have a marginzl eflect on the
consuiner who will be more than
compensated by tne protection he will
g't. as aresult of the m intenance of
buffer stocks of sugur, from repeated
price fluctuations.”

“The same thing was said in the original
Bill which was passed in 2farch’82.
“Therein also it was said “The cess will
have a marginal eflect on the Consumers.”’

Sir, what I wantto say isthatin this way
by successive marginzal doses of increase
in priees, the prices are going beyond
the purchasing capacity of the ¢t mmon
man. We all know that tiny drops of
-witer make the mighty ocean. For
this reason I cannot support it.

Sir, in the ‘statement of objegts and
weasons’ of this Bill it has been stated
a2t znother that /

!

“For the quantity of buffer stock,
hundred per cent bank credit would
be provided. In zddition, the mills
would be compensated for holding
the buffer stocks by providing to them
more holding costsand interest charges”

“That is the reason for levying this fiesh
cess through this Bill. In this way the
mill owners are being bestowed “with
many benefits. In this context I will
like to quote from the answer given to
Unstarred  Question No. 517 dated
12-7-82 by hon. Minister Kumari Kamla
Kumari. In her reply she hiad stated :

Fopia'eie adequate incentives have been
given to this indystry in the form of
rebate in excise duty, remission of cane
Parchase tax and additional credit
facility to enable them to crush maxi-
mum quantity of cane avaijlablé and
make expeditions payment -of cane
Price dues to the cane growers.”
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Sir, on the same date inreply to part
(b) of Question No. 425 it had been stated
side by side that :

““The scheme does not envifage any
direct incentive to the farmers. They
benefit indirectly, in as much as, but
for the icentive to the factories, the
latter would not continue crushing
in the summer months of thc season,
and thereby absorb the 1ecord- produ-
ction of sugarcane during the curvent
season.”

This means that the sugar mills should
be given incentives because thiey will
not undertake crushing during the summer
months. Now, we shoupld consider what
will happen if the sugarcape growers
also decide that they would not grow
sugarcane any longer if they do not get
incentives and right treatment from the
sugar mills ! They decide to grow other
crop on their fields.

Sir, the sugar industry does not consist
of sugar mill owners only. We have to
protect the interests of mill owners as well
as the interests of the sugarcane growers
and the workers in  the sugar mills also.
Only then the sugar industry will improve
as a- whole. But we find that the mill owners
are being given zll sorts of incentives and
when we talk about the farmers, it is said
that “the scheme does not envisage any
direct incentve to the farmers’’.  From
this it is quite clear what is the atti-
tude of the Government towards the mill
owners as well as what is their attitude
towards the farmers.

Sir, the cultivator is not getting just
and remunerative price for his produce.
On the other hand his cost of production
is going up year after year. The cost of
fertilizers are going up, the cost of other
inputs are also going up. Naturally the
price of sugarcane should also be increas-
ed to keep parity with his rising cost of
production. But this is not being done.

I am here quoting from the reply to part
(d) of Unstarred question No. 2608 dated
26th July, 1982, It reads :

““The Agricultural Prices Commission
have recommended fixation of mini-
mul cane prices on the basis of Rs.
15.50 per quintal, for basic re-
covery of 8.5 per cent of below
subject to a proportional premium
for every 0.1 per cent increase
in recovery above that level......
This includes the cost incurred by
the canegrowers in transporting
the cane from his field to the factory
gate within a radius of 16 KM.”

Sir, even th= price recommended by the
Agricultural Prices Commission = was
denied to the cane growers. The APC
recommended a price of R&. 15.50 per
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‘quintal but they were paid the price
that was paid to them last year piz., Rs.
13/- per quintal only. The recommenda-

tions of the APC was also ignored. In
this way the farmer are being cheated
every time. He is not getting just price
for his produce. Whenthe original Bill was
under discussion in the Rajya Sabha on
gth March; 1982, one¢ hon. Member had
stated in that House that :

“In Uttar Pradesh and Bihar, sugar
cane growers had to burn their
standing crops because they thought
that they would not get back what
they had to spend on the cartage for
carrying sugarcane to the mills.”

When this is the situation, then showing
more concern for the mill owners and
-ignoring the farmers is wholly improper.
Also putting more and more burden on
the common consumers can never be
supported. I do not deny that there is need
for giving incentives to the mills, but
at the same time I fail to understand why
the poor farmer cannot expect the same
sympathetic attitude from the Government.
In the **Statement of Objects and Reasons’
of this Bill it has been stated that the
fluctnations in prices will be checked
. through this buffer stock and the loss that
they have suffered will get compensated.

Sir, we have buffer stocks of rice, we have
buffer stocks of wheat, but has tthat been
able to check fluctuations inprices ? In
every State the price of foodgrainsare
skyrocketing and have gone beyond the
reach of the common man. Therefore,
it will be wrong to hope that fluctuations
will disappear and people will get sugar
at a reasonable price.

Sir, the farmers are not getting their
arrears of cane prices for a long time and
they are being variously harassed. On
anci, August, 1982 in rcply to Unstarred
Question No. 3778, the hon. Minister
had said :

“As on 15th June, 1982, the arrears of
cane price in respect of Government
and Cooperative gugar Mills exclu-
ding the dues on account of cane
purchased in the preceding 14 days.”

RAO BIRENDRA SINGH : Yester-
day this question of arrears was discussed
for a long time. Why do you take it up
again? You did not listen to the special
discussion on sugarcane......

*SHRI ZAINAL ABEDIN 1t There
are arrears with the cooperatives, there
are arrears with the Government Why
should these not considered with sympathy ?

(Amdt.) Bill

Their arrears are mounting year after
year. The poor cultivators grow sugar-
cane with great hardship. But they do not
get the price in time. On the other “hand
the Government constantly thinks about
the good of the mill owners, how they
can maximise their profits, this is certain-
ly not desirable.

Sir, buffer stock is necessary. But why
burden the poor consumers ? The cless
can be recovered from other sources also.
An important by product of sugar is mol-
asses from which alohol is produced. The
producers of alcohol purchase molasses
at a nominal price and then earn a profit
of crores of rupees from alcohol. Cess can
be recovered from them for creating the
buffer stock. But the Government will
not do that. They will not do that in class
interest. Sir,the sugar policy of the Govern-
ment is dictated by the sugar lobby and
the sugar barons. It is they who provide
the ruling party with election funds. The
whole sugar policy has been formulated
kecping their interest uppermost in mind.
On the ‘one side Government is going to
crcatea buffer stock, on the other side,
with a view that the poor common man
may get this item of daily need at a reason-
able price and with ease, there is a long
standing demand for the nationalisation
of the sugar mills. The common people
areputting forth this demand, the farmers
are demanding and many peoples organi-
sations are also making this demand. Why
is the Government not nationalising them ?
Where is the obstacle ? The only obstacle
is that these mill owners provide the

. Government with funds and help them in
various ways, Sir, while conceding that
there is need for this buffer stock, I am
opposing this levy of cess.

With that Sir, I conclude.

s T artgw Paw arfew (i)
SYTeeT HETET, AWM Wb Wy feaw
T (AT wvgaTE a1 g |

¥ ot AR g, 0 feaw & oo
ZATQ HHY SR AT AR BT HAGl Bl
fAfg Fw-g-50 15 ¥ & fag -
wTes Aifa T4 & & | 8 5 9w

* The Origlnal speech was delivered in Bengali,
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MR. CHAIRIAAN: Mr. Chitta Besu.

RAO BIRENDRA SINGH: You learn
something from  24r. Paswan.

SHRI GHITTA BASU: I will not.

RAO BIRENDRA SINGH: Even at
this z2ge you czn.

SHRI CHITTA BASU (Buarasat)
Mad.m, the Bill which we are dis-
cussing now lezds to two aspects. Once 1s
the creation of bufferstock of sugar in our
country and cnother zspect of the Bill
is to increase the rate of cess from Rs. 5
per quintal to Rs. 14 per quntzal
These are the two mejor aspects of the
Bill.

Before I go into the merits erd de-
merits of the Bill it is necessery for the
House to understand the suger situztion
and the attendant economics of sugar.
So far zs my figures go, the production
of sugar for the current year is scrmewl e1¢
near 86 lakhs of tonnes.

RAO BIRENDRA SINGH: QOver &4
lakh tonnes.

SHRI CHITTA BASU: Iludam, the
opening stock of the sugir prodpced
last year was somethung  like 495 kL kb
tonnes. Thercfore, the aviilebilitv  of
sug-r was zbout 94 lakbs oftornes.
Agcinst this  azveilability we hive 1o
consider the consump’on figure of sug r.
Having regord to the internzl conqen p-
tion znd export commitments of sugir,
the consump:len figwe comes to zbout
62 lakk of tonnes. Naturally,
vou would be able to calculate thzt the
outstanding reserve of suger tode y is some-
thing like 32 lzkh torpnes.  Assuming
for the time being that there mey le
greater or krger consump ion internzlly,
essuming for the time being that there
m~y be lorger export, the consump’ion
figure in no wry cen exceed 70 lukh
tonnes. Naturally, the question of cver-
production comes in more then what
we c7n consume. In this  context
the very concept of bufferstock is a pro-
gressive move and I welcome ke move.
As a matter of fact, from this side
I have zll'along been demanding that the
Government of India shopld oczte a
bufferstock to stzbilise sugar econemy
to meet the exigencies arising out of 1he
fluctnations of price and zrisir g cut «f1le
‘fluctuntions of export. Therdore, fle
copcepiion of buffer stock is a  welome
move. I welcome it., But the ques ion
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arises as to what would "be the quantum
of buffer stock. Here I have gota very
serious grouse. You have got a reserve
of more than g2 lakh tonneszfter the
consumption figure. As the situation
exists today, everybody expects that there
will be still anether bumper crep -this
time. Naturally the production figure
may go higher than that of this year..

RAO BIRENDRA SINGH: Not
necessary.

SHRI CHITTA BASSU: This is the
forecast I have said. If it is not expec-
ted, that is another thing. Even then
we have got g2 lakh tonnes of sugar. If
there is a forecast that there will be larger
production in the coming yezr, the re-
serve will be much more higher. That
causes an apprehension in the mind
of the cane growers—that they have
never been given remunerative price
and whatever price they wsed to get is
likely to get reduced. Madam Chairman,
you are coming from the State which
produces sugar cane, I know. He also
comes from the State which produces
sugar cane. With this buffer stock the
fate of the growers is connected. This
aspect should be taken note of. Therefore,
my suggestion is that the buffer stock
should beincreased. In order to stabi-
lise the sug:r cane econcmy, in order to
ensure remunecrative price to the cane
growers. It shouod not be limited only
to five lakh tonnes.

RAO BIRENDRA SINGH:A sen:ible
thing.

SHRI CHITTA  BASU: There
was a Committee, czlled the Sen Com-
mittee. It was appointedin 1965. That
Committee dealt with the subject of
buffer stock of sugar. Asfaras I re-
member Sen Committee recommended
that 33% of the total production
should be kept as a buffer stock. Sen
Committee’s recommendation was very
explicit and clear—that 1/3rd i.e. 33%
of the total production of sugar should
be keptas a bufferin order to stabilise
sugar economy, in order to guerd against
the fluctuations of sugar price. 1/3rd of
94 lakh tonnes of sugar stock comes to
about 30 lakh tonnes. But the Govern-
ment now wants to have a buffer stock of
only 5 lakh tonnes. It comes hardly to
1/6th of go lakh tonnes. This is my
grouse. This is my objection. I implore,
1"the Government is really serious to bring
about stability in the sugar economy,
if the Government has got the slightest
sympathy with the growers of our country,
there is nozlterpnative but to heve a larger
kitty of bufferstock. This is one part of
my argument today.

SHRI VIRDHI CHANDER JAIN:
They will increase the cess.
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SHRI CHITTA BASU: The second
aspect of the Bill is that the intention of
the Government is to increzse the rate
at which cess may be levied from rupees
five per quintal to rupees fourteen per
quintzl. This cess is beirg realiced in
order to meet the holdirg cost. Who is
to bear the holding cost ? It is the mill
owner. The scheme provides that the
bufferstock of sugar would ke stored and
kept in the suger mills. And for that
purpose, the buffersteck would not be at
a central place. It will ke scattered zrnd
remain with all the suger mills end for
holding the sugar stock, you went to give
them some holding charges. And for
maintaining the  bufferstock, 100 per
cent bank loan will ke given to the mill-
owpers. No mill-cwner is geirg to pe
anything from his own pocket or fung
for thzt buflerstock . Itisthe benk which
is finzncing. The benks will finzrcee the
bufferstack and you are so grecious encugh
and generous enough that youare also
paving the holding ckartes. Not enly the
holding charge, youzare peyirg the in-
terest charge also. Am I right? You
also propose to give some interest charges.
Here, again, you will ke 2ngry with me.
I am always happy while heis angry.

Yesterday, Shri xem Vilas Pzswen
was trying to drive home the fzct that Rs.
83 crores of arrears are to be paid to the
cane-growers. You cznnot encure the
payment. You cannot force, you cnnot
compel the millowners to pay off the
arrears. You cannot mzke the State
Governments to move in the right direc-
tion. Even, you cannot ensure the pay-
ment of interest of the =zrrezrs. But,
here, Madam, 1hey have become
extrzordinarily generous to the mill-
owners. The bufferstock will be fi-
nanced by the banks— 100 per cent.
The interest charges will be paid by them:

RAO BIRENDRA SINGH : The
sugar mills will be compensatied fcr the
interest paid by them to the Banks.

SHRI CHITTA BASU: You are
paying the interest to the bernks zrd not
the mill-owrers who pry the interest
charge.

RAO BIRENDRA SINGH: Somebody
has to pay.

SHRI CHITTA BASU : The Bill
provides that the bank will finance. The
bank will claim some interest charges
and that interest charges will be paid
by the Government and that too by incre-
asing the Cess. The understanding is
as clear as day-light. This is of the order
of Rs. 50.50 crores--Rs.51 crores. With
1 per cent being the cost of realisation,
it comes to Rs. 50.50 crores. You are
realising Rs. 50 crores from the consumers.
By one stroke, there will be an additional
cess of Rs.50 crores and Rs. 50 crores
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increase means, increase in the price of

sugar. The consumers will have to bear.
Madam, you will have to bear this Rs. 50

crores--a part of it or whatever you consumne.

Therefore, the increase in the price of
sugar is inevitable. And that being the
case, this measure deserves criticism and
severe criticism and I do it. I oppose this
Bill. Funds would be r¥ised to pay the
compensation to the sugar mills by provi-
ding for the levy of additional cess of
sugar. It does not seem to be enough.
Another fund is also to be created to
compensate the mill-owners. Madam,
having regard to this excess production,
of course, I think, it is not excess produc-
tion. We have got on purchasing power.
Therefore, we cannot consume more sygar.
Vast masses of our people are poor. They
cannot consume sugar. Therefore, it
cannot be called over-production. It
is still under-production. It still requires
to meet the material need of the people.
Since people have got no purchasing power,
even this low-production appears to be
~over-production. He cannot do away
that. It is only socialism and socialist
economy that can do away with this
contradiction.

That is the basic contradiction  in
sociely,

The growers a-e apprehensive  because
of the fact that this over-production will
lead to less quantity of sugarcane being
produced. Therefore, I want a firm assur-
ance from the Government that sugar
growers who have been denied the re-
munerative price for ages together, who
do not get cven the price which meets
the cost of cultivation even as per the
recommendation of the A.P.G., should
not be further deprived of their right to
have the remunerative price. The A.P.C.
has not yet declared the remunerative
price and, I hope, the A.P.C. should de-
clare it having regard to the increase in
the cost of cultivation and in order to
allay the apprehension of the cane growers.

Then, there should be compulsory
purchase, monopoly purchase, of sugar-
cane. I am raising this question at this
critical time. There shold be monopoly
purchase by the Government and they
should get it crushed by the mills and
sell it in the market in the form of sugar.
I am not saying nationalisation —it is a
red rag to the bull. Therefore, I do not
want to make him more angry. I do not
show a red rag to the bull. At least, there
should be monopoly purchase of sugar-
cane as monopoly purchase of cotton in
Maharashtra.

RAO BIRENDRA SINGH : Are
cotton and sugar the same ?
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SHRI CHITTA BASU : Again, I
come to the remunerative price. I say this
having regard to the view that he is extra-
ordinarily soft to the mill-owners. I 'want
to be enlightened by his erudition. I am
told by the kisans that 1 quintal of sugar-
cane produces at least 10 kg. of sugar.
The Uttar Pradesh Sugar Mill-owners’
Association in a statement said, to crush
one quintal of sugarcane, they require
Rs.4. In your State, the sugarcane price
is Rs. 22 per quintal, although the A.P.C.
rate was much lower. It comes to Rs. 22
for the cane growers and Rs. 4 for crushing
the sugarcane. It comes to Rs. 26. What
1s the price of 10 Kg. of sugar ? Even
according to the statement of the hon.
Minister yesterday, it is Rs. 5.50 per Kg.
It comes to Rs.55.

Out of a quintal of sugarcane, the
industrialist reaps a profit of Rs. 29. It
is industrial exploitation. For 1 quintal
of sugarcane, Rs. 22 you give to the grower;
to crush 1 quintal of sugarcane, you re-
quire to spend Rs. 4. In all, it comes Lo
Rs. 26. In the market, you sell sugar at
a minimum price of Rs. §.50 per kg. It
comes to Rs. 55. So, the industrialist
carn Rs. 55 on a quintal of sugarcans
whereas the growers get ony Rs, 2z2.
Isitjustice ? Isitsocial ism? Is it democracy
Is it something which can be called pro-
peasant policy ? It iIs a proindustrialist
policy. On this occasion, I want that the
Government should revise its pro-indu-s
trialist palicy.

RAO BIRENDRA SINGH : I will
advise you to put up a sugar mill. I will
give you a licence. Then, you will know
1t. '

SHRI CHITTA BASU I do not
rcquirc anything other than my party’s
whole-time allowance. 1 only want in
my life whole-time allowance from my
party : mnothing eclse.
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PROF. N.G. RANGA (Guntur) : I
am in favour of this Bill. I am generally
in favour of the policy that is being pursued
by our Government. According to this
Eolicy scales are sought to be kept even

ctween the poorer consumers on the
onec side and the poorer kisans on the
other. In between the.mill-owners should
not be so discouraged as to go out of businessy
But the clear thing is that not only this
government but the Janata Government
also said the same thing. They also pursued
the same policy. ...

SHRI VIRDHI CHANDER JAIN
But they are not progressive.

_PROF. N.G.RANGA : At the same
time, the kisans are not satisfied. The mill-
owners are not satisfied. The poorer kisans
are to a large extent being served properly.

B:ut, tl;.;n, the industrial workers who
are workirg in the sy mills are not
satisfied. Where is the source of this

. (Amdt) Bill

mischief coming from ? My hon.
friend, Shri Chitta Basu would like to
place his finger on the sugar mills and
then say that it is they who are making
all the money. I have been trying
Madam, Chairman, to persuade our
kisans to organise the cooperative sugar
mills. But, we have not succeeded in
places where were able to get licences in
the name of kisans—that toois a very
difficult job -if there is delay, they
have not been able to collect sufficient
share capital to be able to go ahcad ;
wherever they have succeeded, to some
extent, they could not stzisfy all the
experts behind the Government in rais-
ing sufficient funds to be able to erect
a sugar factory. The erection of a sugar
factory has become a very big business
now-a-days. Crores of rupees are needed.
Nearly seventyfive per cent of the money
is suid to be contributed by various
finzncial institutions which have been
established by the Government itself.
But, those who are in charge of these
financial institutions will stipulete stiff
conditions that it is not possible generzlly
for the group of cooper:tives or group
of kis ns to satisfy them :nd get the
money from them. That itself takes a
lot of time. Thereafter, they have
to go to the sugar machinery manu-
facturers to purchase the machinery #nd
erect it. All this is a delaying process.
So, it takes five years or so and some-
times even six years., That is where
the difficulty comes. Secondly, the fac-
tories zre established and zre being run
on modern lines. The managers may get
very high szlaries as also the directors and
allthe rest. Theyhave also got to be
satisfied and must make their profits.
They make profits not only in a visible
way bur also in an invisible way. If
you look at it merely from the side of
sugir mznufacturers, they zre able to
convince my hon. friend, the Minister
in charge of it.

Now, they are not making much money
zlthough I think they have mzde more
money. They are able to have their
subsidizry companies and they are able
to make or mint plenty of money by the
use of varicus by products that come
out of these sugar factories such as bag-
asse, molasses, spirit, 2lcohol and various
other things. All these are not being
accounted for. They show their own
bzlance sheet of their sybsidiary com-
panies. In this way they make a lot
of money. Theymay do not show it-even
to our Minister and his officers. We
are not able to calculate all these
things.

In places where we have got the
sugar mills, cooperative sugar mills,
they are not able to to develop the sub+
sidiary agencies of production. Then,
welcome to the kisans. The most im-

rtant thing that Shri Rafi Ahmed

idwai, when he was in charge of Food,
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and Agriculture, did was that he put
up a suggestion that all the other mulls
in U.P. und Bihar should be allowed
to be closed down as and when their time
was over. Thereafter, new mills should
be allowed to be established. Only in
those states like Maharashtra, Andhra
Pradesh, Tamilnadu and Karnataka,
the sugar content in the canes willbe
high. But what about those expansions
that took place in U.P. and Bihar who
are also producing cane ? What will
happen to them ? To this he said let
them rtake to the cultivation of some
other crop. The other crops are not
paying as sugarcane cultivation. Sugar-
<ane cultivation is one of the better pay-
ing cultivation. These people have been
used to it for zges and zges and you
cannot very well ask them to divert
their agricultural activities to some other
<rops. Thereforc that idea had to be
given up. Now, the price of it is this.
The sucrose content of the cane that is
being produced with the sacred waters
of Gangaji and Jamunaji is not so high,
most unfortunately. I do not know what
is wrong with the Himzlyas znd the
s0il over which these waters flow. But
anyhow the sucrose content is very low,
The sucrose content is very high in
Miharashtra and Andhra and other
Southern  States. Government has to
take into consideration the production
in the South and ulso the production
in the Gangetic Valley and strike a
balance somewhere. That is where the
difficulty comes in.

Then again, the sugar factories are
not enough now to crush all the cane
that is being produced by our kisans,
So, the kisans are being obliged to depend
upon khandsari factories and also gur
manufacturers. And my hon. friend
Mr. Rajagopal Naidu has been cla-
mouring for a separate organisation for
the protection of the interests of the
producers of gur. Till now our Govern-
ment has not established any Board for
it. There is need for it and I hope
that they will take some timely steps in
order to establish a separate Board to
see that minimum price is fixed for them
also and proper arragements are made
for the sale of gur and storing of gur
whenever  there is surplus production
and 50 on. Now, there are these khand-
sari factories. To establish a khandsari
factory one need more than Rs. 25
lakhs. That itself is not enough. All
these claims and counter-claims have got
to be balanced. That is where the diffi-
culty comes for the Minister. My hon.
friend Mr. Chitta Basu wants the whole
of it to be nationalised. I would like
it to be nationalised also. But, what
b the fate of the State managed
factories and industries ? What would
happen is, it would serve the purpose
of my hon. friends, we are communists
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and all those other people who
arc associated with the communists
because they would by able to have
conveniently placed groups and groups
of workers who can =11 be quietly organised
and then they can be misled in the
mannper in which they are being misled
by their counterparts in Bombay and
other places and the fate of the nation
would be the same as what is happening
in the Food Corporation of Indiz now.
« « « « (Interruptions).

PROF. MADHU DANDAVATE
It is a defamation of the workers.

PROF. N.G. RANGA : Wastage
there would be. Mismanagement there
would be. Corruption there is bound
to be. And; on top of its, overhead
charges would go on very high. And
the demand of the workers would be
in such an insatiable manner that it is
not possible for the Government which
would be placed in charge of the manage-
ment of the nationalised sugar manufac-
turing industries to manage the whole
affairs.

Therefore, from the Government point
of view, any Government, Socialist
Government or your Government, or
Forwad Block Government, or Social
Democratic Government of my party,
Clongress-1 party-from the Kisan’s point
of view, it is better that these things
are¢ not nationalised.

NAO BIRENDRA SINGH : How
many mills have they nationaliscd in
West Bengal ?

PROF. N.G. RANGA : Well, that
is why they arc running away.

SHRI CHITTA BASU : How many
have you permitted °?

RAO BIRENDRA SINGH : How
many have you asked ?

PROF. N.G. RANGA : My dear
friend, industralists are running away
from West Bengal. Many industries also
are being slowly dismantled from West
Bengal.

PROF. SATYASADHAN CHAKRA-
BORTY (Calcutta  South) : You
are a follower of Mahatma Gandhi.
I can quote from Mahatma Gandhi’s
speeches that he advocated Nationali-
sation. (Interruptions) Nationalisation was
also supported by Mahatma Gandhi.
(Interruptions)

PROF. N.G. RANGA : I am not
opposcd to nationalisation, Madam. But
then there can be nationalisation and
nationalisation -—-nationalisation, when it
is being managed by a national Govern-
ment of all parties, whose leaders would
learn to behave in a patriotic and co-
operative and consensus fashion, not in
the manner in which the Janata party"
had been mismanaged. The nationali-
sation may passibly yield good results.
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But as things stand, under the present
circumstances, nationalisation will benefit
only the agitators would only benefit secs
tarians and sectionally-minded politician-
and not the nation as a whole. That
is the real trouble now. Therefore, my
hon. friend has done the right thing in
having decided to build a storage or
buffer stock of sugar when there is sur-
plus and I am glad we are having sur-
plus production this year. I do not
know what is going to happen during
the next year because of the drought
and all these things now. But today
we have got the surplus. This surplus
of sugar should be kept in storage in
our own country instead of dumping
them in the rest of the world where
prices are very low, where we would be
losing our valuable goods. Instead of
that, it is better to keep it In our own
country. Now the point is how should
we keep it for our future consumption.
The storage expenses are becoming more
and morc higher and these expenses
have got to be met. By whom ? Not
by consumers. We want to give subsidy
for the sugar consumption to the poorest
of our people. We want to give them
subsidies. Therefore, we cannot very
well pass it on their shoulders and at
the same time we cannot allow the gro-
wers to bear it. So, we want to place
1t on those people whose shoulders are
broader cnough, who can shoulder this
burden. So this burden is going to be
placed on the shoulders of non-poor men
i our country by asking them to pay
higher price for the sugar that they
would be consuming. If you consume
more and more ‘rasanoolas’ I have no
objection. You have to pay for that.
But poor kisans are consuming a very
small quanity of sweets and they should
not be asked to pay for it. That is what
our present Government is doing. (Inter-
rup'ian;). My friend, if your mind fur-
ctions in a nationalistic manner, func-
tfons in a nationalised manner in a aatri-
otic manner, you should be willing
to support this policy of the Government.
Even if you are to be transported to
this place, vou would have no other
go than to follow this policy.

My hon. friend, Shri Bhanu Pratap
Singh - he was my good friend, he 1s
one of the best champions of the kisans—
had burnt his fingers very badly when
he was in charge of the Food and Agri-
culture including Sugar. Why did he
burn his fingers ? It is because the situ-
ation was like that. I had to go to Lucknow
and champion the cause for kisans there.
I had to march in a procession and I
had to bear the lathi charge also. At
that time most people were taking rest
at home. Why did I bear the lathi

[ charge ? Is it because my hon. friend Shri
' Bhanu Pratap Singh is the enemy of the
kisans ? No. It is built into this system.
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You cannot go through these travails system
The producers and kisans are too many.
Lakhs and lakhs of them are there and
they are unorganised, disorganised and
incapable of protecting themselves. But
the manufacturers are organised, ent-
renched in power and being supported
by the industrial workers and all of them
are also organised and they are exploi-
ting the producers on one side and on
the other the consumers and in between
the Government comes into the trouble.
This is what is happening. Under these
circumstances, the best thing that should
have been done at that time—which is
being done now by my hon. friend— is
that the Government should have come
forward with a proposal like the present
one to build this huge stock and keep
them in the storage so that whenever
there is shortage of supply or of
production, the merchant would not
be able to cxploit the consumcr and the
sugar mill owners would not be able
to exploit the sugarcane growers and the
consumers and all the three parties can
be made to feel that some justice, not
full justice, some justice is being done
to the poorest of the poor among the con-
sumers and also among the producers.

RAO BIRENDRA SINGH: WMr.
Chairman, these two Bills involve a
very simple amendment of the Acts, but
the hon. Members have shown very keen
interest and have thrown light on the
various aspects and implications of the
measure that we have proposed. I am
thankful to them.

The question of sugarcanc arrcars was
discussed in detail for a long time in this
House. I would not, therefore, like to
again take much time of the House to
clarify the various points that hive cgzin
been raised. The sugarcane arrears
stand at Rs. 83 crores this year, znd that
comes to 4-G%. Shri Mudhukar, Shri
Zainal Abedin, 2nd Shri Rasheed Masood
have mentioned that the Government
has not done much and has not paid
attention to clearing the sugarcane
arrears and has come forward with this
amendment to the Sugar Cess and the
Sugar Fund Acts. As the arresrs stand
at less than 109%, the fear of Shri Rasheed
Masood is unjustified. The Aet provides
for taking action if the arrears accumn-
late 10% or more. Most of the mills,
it is very obvious, have less than 109
arrears to be paid. But there are certain
mills in whose case the arresrs are quite
high and I have mentioned the names
of those mills also. We are trying to
sec that the cane growers get rheir money
as soon as it can be arranged.

This amendment became necessary on
account of the Govcmml:nt decision to
build up a bufferstock of sugar. I am
glad that friends like Shri Chitta
Shri -Bilaszheb Vikhe Patil, Prof. N.G.-
Ranga, the veteran farmer leader and,



111 Sugar Cess OCTORBER 16, 1982 and Sugar Dev, Fund 112

(Amdt.) Bill
[Rao Birendra Singh]

others have welcomed this move: It
is, in fact, essential that in a year of
good production, Government should
create a bufferstock. And this was the
mistake that was committed - by the
Janata Government; theydidnot create
a bufferstock, and we know what
happened, and how the sugar production
came down and the prices soared up.
The policies of this Governmnt have
been so successful that India is now at the
top in the world in the matter of sugar
production. From 38 lakh tonnes the
production has gone up to above B4 lakh
tonnes. The sugarcanc crushed this year
is about 40 to 50 per cent of the produc-
tion. Normally it has been between 3o
to 32 or 35% of the production that has
been crushied. Now, it has been 18 to 209,
more than what has normally been ured
in the sugar mills and the benefit has
gone to the farmers directly.

What would have happened if this
bumper crop of sug.rcene hadnot been
used by the sugar mills ? The firmers
would have again suffered, production
would have come down and we would
have been in difficulty again.

A charge has been levelled by some of
my hon. friends that the Government is
very soft towards the mill owners. Il
we were soft towards the mill ownrs,
Shri Chitta Basu would not be taking.
suger at Rs.  4.50  per kg, tod.y.
The sugar pricesin the free msrket now
range between Rs. 4.50 paise to Rs. 4.0
puise per kg. less than Rs. 5/- per kg.
Could you ever imagine this ? But since
we have brought down the prices of sugar
in the free market, it is also our
duty to sce to the viability of the mills.
The interests of the millsand the farmers
are the same. They are inter-connected.
If the mills don.t work, there will b no
sugir-cane grown in this country.

Prof. Renga asked about a Board for
Gur development to be set up® We have
not found it feasible so far to look after
this sector, though thisis 2 very importnant
gector. DButif zlmost half of the sugar
cane has been crushed by the millsthis
year, with new licences beinggiven for
setting upemore sugar mills, with thir
cap-city being expanded, with this libera-
lisa‘i n in the mztter oflicensing, I hope the
use of sugar-cane for gur manufacture
would reduce considerably. I would
even welcome the Khandsaris to change
over to sugar mills, the vacuum ban
system for sugar poduction so that we
can produce more sugar and there is less
of wrsteage.

PROF. MADHU DANDAVATE:
But not mini-sugar mills ?

RAO BIRENDRA SINGH: Yes,
we are considering all this. Perhaps we
ean think in terms of mini-sugar mills;
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ifit is feasible. But more research is-
required to be done. If we can succes
fully set wp mihi-cement plants, why
not mini-sugar millsalso so that the Khand-
saris are no longer needed and the gurs
manufacturers also can form into small
cooperatives and set up small mills. But
that is a matter whiclg is sti]l revolving
in our minds and we are not yet sure
whether we have the necessary technology
available for the purpose and whether
they could be mzde viable.

A question has been rzised as to the
impact of this increase in the  cess.
Raising it to Rs. 14/- per quintal would
certzinly resultin raising to scme extent
the price of levy sugar; because, after all,
it is to find the money that we have
come forward now with this amndment
in the Bill. May be 2round ten paise in
levy sugar prices will have to be raised.

SHRI CHITTA BASU: The cat has
come out of the bap.

PROF. N.G. RANGA: But it would
not be much, riefy demr znd.

RAO BIRENDER  SINGH: But
where from do we find money I don‘t
know whethr Shri Chitta Basu was a
student of arithmetic or not, but the
comes forward with startlirg figures at
times. He says the price of suger-czne
paid to the frrn.r: o Re. 22/- per quintal,
but the costof processing of suge r is Re, 4/-
per kilogram.

SHRI CHITTA BASU: No, Rs. 4 per
quintal.

RAO BIRENDRA SINGH: How much
does it come to fora quintal of sugar
wroduced ?  Accerding to the verious
studies mzde on the cost of menufzcture
of sugar......

SHRI CHITTA BASU: Ifitis Rs. 26
per quintal, then what does it ccme to per
kilogram ? B

RAO BIRENDRA SINGH: No, it
is Rs. 88/- per quintal on suger preduced.
It is bzsed on various studies mede. It
is straight calculation, thougl. you heve
reduced the cost of suger production to
almost halfl

st 7w fawma qwam: @ F Paw
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RAO DIRENDRA SINGH: Thisis

the Report ofthe Committee which worked
on this.
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SHRI GHITTA BASU: It is anti-
peasant council.

RAO BIRENDRA SINGH: At least
Mr. Chitta Basu has welcomed the deci-
sion to build up a buffer stock. He
would like it to be a large buffer stock
also. Probably, he would like the entire
sugar produced in the country to be
made into a buffer, under Government
contrel. But, at the same time, he does
not want to pay anything to the mills.
The Mill should not be able to sell sugar.
They should hold the stock for the Go-

venrment.

And it should be a very big buffer stock.
That only means Mr. Chitta Basu wants
sugar mills to close down.

SHRI CHITTA BASU: They have
earned a lot.

RAO BIRENDRA SINGH: If the
Government wants to keep a buffer, the
coat has 18 Doy o v crencs (Interruption)

. SHRI BHOGENDRA JHA: One
clarification on this point (Interruptions)
If buffer stock is necessary, we have no
objection. Why not raise this levy sugar
quota itself, . ., .. (Interruptions)  so that
the Government itself can hold the buffer
stocks ?

RAO BIRENDRA SINGH: I am
coming to that. The banks will finence
the mills for holding these buffer stocks.
The only w y is for banks to allow 1009,
margin, and against all the sugar that is
kept with the banks for the Governmeént,
the mills will be able to get finnce. But
they will have to pay interest and that in-
terest the Government has to reimburse
to the mills. The holding charge....
(Interruptions)

SHRI CHITTA BASU: You cannot
pay interewt on the arrears for the growers
.......... (Interruptions)

RAO BIRENDRA SINGH: That
point has been  discussed in  detail
yesterday.

SHRI CHITTA BASU: You should
bear that point in mind.

RAO BIRENDRA SINGH: Getting
the mills to pay interest for the arreas
of sugar canc is quite different from the
interest which mills have to pay to the
banks for the stocks they hold for Go-
vernment. But the holding charge that
Government will pay to the mills will
be only 19, for ‘their godowns, 'storage
and everything; and it will bring about
Rs. 50 crores. And this Rs. 50 crores
which the mills will get against this stock,
can be utilized by them to clear the
arrcars of sugar cane. That way, the
benefit will go to the farmers also. Thc
amount of Rs. 3o crores to Rs. 35 crores
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that we intended to raise under the ori-
ginal Act is to be spent for modernization
and rehabilitation of the sick mills.

Mr. Rasheed Masood and other Mem-
bers also wanted that this money should
be available also for cane Development,
in the area ofsugar mills. That is not
ruled out. This can also be used for
research purposes, for development of
cane. The benefit will go to cane-
growers, and the capacity of mills will be
increased , to pay better prices, if they are
modernized as hon. Members have
already accepted, This money will be
there for making the mills more efficient,
so that they may pay better prices to the
farmers. We have already accepted the
policy of liberalization. We are consi-
dering applications for expansion, so that
more and more sugar cane can be pro-
duced.

The question of levy sugar ratio and
free sale sugar is under consideration by
Government. We are soon going to
take a decision. But I am not sure
whether we would like to increase this 65%,
ratio for levy sugar. Because itisa
year of very high production. Wc cxpect
good production even next year, IF we
have enough of levy sugar why should we
want to take more as levy sugar from the
mills; because if we increase the share of
levy, that will leave less for the mills to
sell in the free market; and whatever loss
they suffer for supplying the levy sugar
to the mills, over 65 per cent will mean
higher price in the free market; that will
raisc  the price of sugar in the free
market. So, we have to look to the
interest of the consumers; and you know
how government has been guarding the
interest of the consumers. I have quoted
the free market prices ruling today in
the country. That shows that while we
are for ensuring good prices to the cane
growers, while we want cheap sugar to
be supplied through levy to the consumers
as also free sale sugar to be supplied
at cheaper rate, we do not want that
the mills should be strangled to such
an extent that the entire sugar economy
goes topsy-turvey and that is the intention
of this amendment.

We hope that this money that we want
to realise through cess will be utilized to
develop the sugar industry ultimately with
a view to benefit the sugar cane growers.
There will be a high level committee
formed which will look into the distri-
bution, the utilization of this fund. Some
hon. members wanted an association of
farmers with this high level committee
so that the use of these funds would
be supervised in a way that farmers’ in-
terests are not ignored. There is a pro-
vision for association of two cxperts on
this high lcvclofoomm.ittee and we shall
see what type of experts will be necessary
to be included. But the rules are being
framed and these rules will be placed on
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the *Table of the House; they will come
before  the Parliament and at
that time you can see whether the
rules are to you liking or not. After the
rulesareframed, Ihopeallhon. members
will be satisfied. (Interruptions) well,
-experts will be there but we will see what

.18 needed.

" 'The arrears, as I said are not very alar-
-ming. Out of Rs. 8g crores that I 'men-
itioned, about Rs. 10 crores is the payment

which is still within 14 days; and that
way, according oto our tules actually,
the arrears arc supposed to be only
about Rs. 70 crores. But this additional
money which the mill will be getting
-wlill be used for clearing these arrears
. also.

It has been stated that some cheques
are not being honoured. In the case of
of Debind Millsmentioned by Mr. Masood
we shall have this matter looked into.
After all, this is the responsibility of the
‘State Government, As I have stated time
and agiin we try to persuade the State
Governments: we advise them to take
action agunst the defaulting mills.
Mr. Vikhe Patil and some other friends
also plead for export of molasses.
Molasses are controlled by my hon.
friend Mr. Vasant Sathe. But we have
1o keep in view the need of alcohol for the
manufacture of virious chemicals it is
used for even drugs. If the price of mlcohol
shoots up the price of every product will
also be -ffected-essential commodities. Bur
in principle we have concurred that
molasses cin be exported to some  extent
as is found possible.

A question has been raised that the
AP(.s recommendation of the statutory
cane price to be fixed at Rs. 15.50 DP.ise
has not been accepted by the Government
Hon. Members regretfully have not
appreciated and understood what I have
been trying to explain time and ~gain in
the House: that this cane price that we
fixed on the recommendation of the APC
is not at ~ll relevent to the price that we
want firmersto getfromthe mills. While
the price was Rs. 13 last yeor, we saw to
. it that the farmers got more than Rs. 20/,
Rs. 21 and Rs. 22/- and it was better-
it even went up to Rs. 25/- or Rs.
26/- per quintal in certain zreas in the
country for sugar canc during 19%0-81.
We shall agrin ensure that the farmers get
a remunerative price, but whatever
rice is fixed fo: suge cane, that will
for purposes of calculiting the cost of
production of the factories with regard
to the p~yment of price for the levy sugar.
And on that basis we shall see how far
the mills can reduce the gap between the
price of the levy sugar and the price that
we would like to prevail in the open mar-
ket for free sale sugar . We shall also
have to rake into view the capacity of
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the mills to realise at least such a price
that they will not run into losses and that
is why while fixing the 65-35 ratio we
have to fix a certain price or levy sugar
and also assume us to what should be the
realisation for free sale sugar that the mills
have and we control the free sale sugar
prices by the mechanism that we have in
hand for release of free sale sugar under
Government orders from each mill, and
by regulating it from month to month we
keep a check on prices. That way, we
look after the interests of the mills we
look =after the interests of the farmers
and we look after the intersts of the con-
sumers. That policy has been very suc-
cessful.  You know it in your heart,
Mr. Chitta Basu. It is a different matter
that you do not acknowledge it herein the
House. I hope I have clarified the points
which the hon. Members have rzised.

SHRI CHITTA BASU :Itisa war of
ideas.

RAO BIRENDRA SINGH : You seem
to have no ideas at zll, which ideas
would be at war with our ideas ?

SHRI CHITTA BASU : We have only
one idea, namely the protection of the
intereats of the farmers which wou'd be
at war with the idea of protection of the
intersts of the millowners.

MR. CHAIRMAN : Now the question

18—

““That the bill to amend the Sugar
Cess Act, 1982, be taken into
consideration.”’

The Motion was adopted.

MR. CHAIRMAN : The House will
now take up CGlause by Clause considera-
tion of the Bill Sugar Cess (Amendment)
Bill.

MR. CHAIRMAN : The question 18 :

““That clause 2 stand part of the
Bill,,,

The motion was adopted.
Clouse 2 was added to the Bill
MR. CHAIRMAN : The question is:

¢“That Clause 1, the Enacting Formula
and the Title stand part of
the Bill.”’

The Motion was adopted.

Clause 1, the Enacting Formula and the
- Title were added to the Bill

RAO BIRENDRA SINGH : I beg to

move :

“That the Bill be passed.”
MR. CHAIRMAN : Motion moved 3
“That the Bill be passed.”



114 Sugar Cess
j (Amdt.) Bill al

¥ SHRI SUDHIR GIRI (Contai) : The
parents Act —the Sugar Cess Act and
the Sugar Development Act —were
purported to givc some benefits to the
sugar mill owncrs in the form of moder-
-pisation of sugar mill and for the develop-
ment of sugarcane. The present Bills,
-which are under consideration, are pur-
ported to give benefit to the mill-owners.
The cess is being charged from the pro-
duction of sugar at the cost of the consu-
mers will be highly burdened with tax
and increase in prices. In whose inte-
rests all these things are done ? To
serve the interest of the mill-owners.
They would earn huge profits. The
‘Government is giving them help because
they feel that they will get some money
to fill their election coffers.

The Government is doing a lot for the
mill owners and big sugarcane growers,
but what is the fate of the workers, who
are working in the sugarcane fields and
sugar mills. I demand at least an
assurance from the Goverament that
out of this cess, which is being collected
by the Government, a substantial part of
it would go for the welfare measures of
the workers working in the sugarcane
fields and sugar mills.

SHRI BHOGENDRA JHA (MA-
DHUBANTI) : I was very much astoni-
shed to hear the arguments of the Minister
in favour of this Amending Bill.

There cannot be two opinions with
regard to our having a buffer stock. For
that purpose, he is going to levy a cess on
sugar, which will be charged from the
consumers. The mills will be paid the
entire amount from the banks apart from
defraying incidental and other charges.
And the stock is with the mill-owners.
In that case, a simple question arises not
as a point of principle but simply from
practical point of view. Why not the
quota of levy sugar itself is raised to that
extent so that the Government may hold
the buffer stock in its own hands and the
trouble of financing the mills and meeting
their maintenance cost, etc. can be avoid-
ed ? All these things are unnccessary.
This is simply going to finance the mill
owners at the cost ofthe consumers and the
country.

I would like to point out that there are
two parts to this amending Bill. In one
part you propase to raise the cess from Ras.
5 to Rs. 10. In the Gazette notification
issued earlier it was Rs. 5. Now it is
being proposed to raise it to Rs. 14.
After the notification it was Rs. 10. Now
it is proposed to raise it to Rs. 15. After
the noification you raised itfrom Rs. 10
to 15 and prior to the notification from
Rs, 5 to 14. In fact, the original Act
itself we adopted only a few months ago
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and now you are raising it from Rs. 5 to
14, almost treble.

SAKA)

Here the simple question which arises
is this. Isit in the interests of the buffer
stock ? No. That they can do by raising
thelevy sugar. Isitin the interest of the
consumer ? Certainly not. It is only
in the interest of the mill owners. Only
very recently, in the last session, it was
stated that in the States of UP and Bihar
the mills are being taken over because they
are sick. So, it is clear that the mill
owners have misused the money of the
mills, transferred it to some of their con-
cerns, and incurred heavy debts in the
name of the mills. Finally, the Government
had to take over the mills, foot the bill to
clear the dues, invest more money to put
them in working order. In this context,
how can the Minister say that we are
serving the interests of the growers and
consumers through this Bill ? It will
only serve the interests of the mill owners,
ncither that of the consumrs nor that of
the growers. So, I say that this Bill is
not fit for passing, it should be rejected.

RAO BIRENDRA SINGH : The in-
terests of the workers will also be served
because when the mills are in a state of
health, they can pay their workers be-
tter, provide better amenities and, if the
farmers get better prices from the mills,
they will pay better wages to the workers,
in the field.

Shri Bhogendra Jha has raised certain
points which I have not been able to
understand.  Under the original  Act,
we empowered the Government to charge
cess at the rate of Rs. 10 per quintal. In
that Act itself the duty to be charged
was placed at Rs. 5 per quintal. In
this Bill, we have empowered the Govern-
ment to charge a acess of Rs. 15 per
quintal. Side by side, we have said that
it will be charged at the rate of Rs. 14
per quintal. Itis very clear and there
should be no confusion about it. As soon
as the two Houses of Parliament have
passed this Bill, straightway the Govern-
ment will become empowered to change
at the rate of Rs. 14 per quintal.

MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The motion was adopled.

MR. CHAIRMAN : Now we take up
the other Bill. The questionis :

“That the Bill to amend the Sugar
Development Fund Act, 1982
be taken into consideration.’’

Ths motion was adopted.
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MR. CHAIRMAN : The House will
now take up clause-by-clause considera-
tion of the Bill.

MR. CHAIRMAN : The quetisonis :

“That clausc 2 stand part of the Bill.”
The motion was adopled.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

RAO BIRENDRA SINGH : Madam,

I beg to move :

““That the Bill be passed.”

MR. CHAIRMAN : The question is :
“That the Bill be passed.”

The motion was adpted.

——————n

16.26 hrs.

SALES PROMOTION EMPLOYEES
(CONDITIONS OF SERVIGE) (AME-
NDMENT) BILL

MR. CHAIRMAN : We shall now take
up The Sales Promotion Employces (Gon-
ditions of Service) (Amendment) Bill.
Mr. Dharamvir may movc.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARAMVIR) :
Madam Chairman, I beg to move :

“That the Bill to amend the Sales
Promotion Employees (Conditions of
Service) Act, 1976, as passed by Rajya
Sabha, be taken into consideration.”

As the House is aware, the Sales Pro-
motion Employees (Conditions of Service)
Act was enacted in the year 1976 and
it came into force on the 6th March, 1976.
The Act, at present regulates the condition
of service of sales promotion employees in
establishments engaged in the pharmaceu-
tical industry. It extends to the sales
promotion cmployees, the benefits of
various labour laws relating to security
of service minimum wages maternity
benefits, working conditions, payment of
bonus and gratuity and also contains pro-
visions for leave and other matters,

The rules framed under the Act which
came into force on the 6th March, 1976
give details of holidays and leave admuissi-
ble to sales promotion empioyees from
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the letter of appointment and registers and '
other documents to be maintained in res-
pect of such employées. Rule g provides -
that the provisions of Chapter Il of the
Rules relating to holidays and leave shall
have effect  notwithstanding anything
inconsistent therewith contained in any
agreement or contract of service or award.
applicable to sales promotion employees.

The Committee on Subordinate Legis-
lation of the Rajya Sabha examined the
Rules and expressed the view in 1976 that
it was the prerogative of the Legislature
to annual private agreements which might
be inconsistent with the provisions of
any Act or Rule framed thereunder by
amendment of the statute. Rule g, in
its opinion appearcd to go beyond the
Rule making power conferred on the
Central Government by the Act. The
Committee suggested that the Sales
Promotion employees  (CGondition of
Service) Act should be suitably amended
50 as to give legislative backing to Rule 3.
Government accepted this suggestion,

16.27 hrs.

[Surr N.K. SHEJWAIKAR in the Chair].

Sir it is in this background that the
Government propose to amend the Soles
Promotion Employees  (Conditions  of
of Service) Act, 1976, with retrospective
cffect, by adding a new  Section -Section
11A 50 as to implement the recommenda-
tion of the Committce on Subordinate
Legislation of the Rajya Sabha,

You must be aware that the Bill was
supported by all the Members when it
was taken up for consideration in the
Rajya Sabha. Members suggestions on
the occasion related to extension of the
Act to other industries enhancement of
wage limited provided in the definition
of the term sales promotion employees
measures for appointing Inspectors for
effective enforcement of the Act, modify-
ing certain provisions connected with
penalties for offences under the Act and
time limit preseribed  for processing
applications before the Courts.

A large number of sale promotion
employees would get the benefit of the
Industrial Disputes Act as the Industrial
Disputes (Amendment) Act, 1982, which
has alre dy been passed by the Parliament
and has received President’s assent brin
all sales promotion establishments within
the purview of the definition of ‘Industry.

The State Government have been
asked to strengthen the inspectorate
machinery and review the entire working
of the Sales Promotin Employees Act
from time to time,
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™ We have held discussions with the or-

ganisation of pharmaceutical Producers
of India and the Federation of Medical
Representatives’ Associations of India.
We are examining the suggestions received
by us in consultation with the concerncd
interests for apprapriate remedial measures
However, we are at present concerned
with implementing the recommendation
of the Gommittee on Subordinate Legis-
ation of the R2jya Sabha and it is

with this objective that I request the .

honourable Members to support the pre-
sent measure and pass this amending
Bill so that interests of the workers could
be effectively protected.

SHRI E. BALANANDAN (Mukunda-
puram) : This is a formal Bill. This
Bill has been passed by the Rajya
Sabha in accordance with the recommendae
tions made by the Rajya Sabha
Committee on subordinate Legislation.
They have examined the Act and  the
Rules and they found that Rule g neceds
amendment if it is to be made valid,
some amendment is necessary. As  per
the recommendation this amendment has
been brought in as Sec. 11A. It was
introduced in the Rahya Sabha two
years ago. The period taken for bringing
in this amendment is really astonishing.
The salss Promotion Employees Condi-
tions Services of Act was enacted in

1976. It came into force on sixth of
March, 1976. Ths rules mads thereof .
came into force on 8th March. The

Committee on Subordinate Legislation
in Rajya Sabha cxamined the rules and
expressed the view that it was the preroga-
tive of the legislature to annul private
agreements which might be in consistent
with the provisions of any Act and Rules
framed under the statate. Rule 3 in
their opinion appeared to go beyond rule
making power of the Central Government
Therefore, to get out of this amend-
ment had been brought in the Rahya
Sabha.

When this was origilnaly discussed in
1976, th= hon. Members who took part in
the discussion wanted a chang» in the
‘definition’ of The Sales Promotion Em-
ployees. It was restricted to those employees
who were getting Rs. 750/- per month.
This will only cover 20 per cent of the
employees. Then, those hop. Members
wanted the Minister to cover : 1l other
erployees. The WMinister wkile pilot-
ing the Rill said, Al right; let us enact
a comprehensive
the other Sections of the employees can
also be broughtin. When this :mending
Bill was discussed in Rejyn Sibha, this
question agin came up. All the Mem-
bers irrespectives of Ruling Party or
Opposition  Party, pointed out  that
this smz1l amendment wic f 1 0 conse-
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quence unless the Government was pre-
pared to bringin a comprehenive amends
ment to the Act so as to cover all the
employees who were working in the phar-
maceutical industries. The  Minister
said, he wants to have a discussion with
the pharmaceutical industry. Who are
they? They are the people who make
high rate of profit. The pharmaceutical
industry, in India, is getting higher than
what its counterpart is getting in U.S.A.
The price of drugs is also the highest,
more or less, as compred ro other count-
ries. I do not want to make a speech on
the drug industry as such. I only want
to point out that if some privileges are
given to the workers, the pharmaceuti-
cal industry is not going to be affected
at all,

Last time when the Bill was introduced
in Rijya Sabha, all the Members want-
ed that this definition sitould be changed.
The Mirister, while replying said, as
our hon. Minister now says, “They want
to conserve all the interests.” The inte-
rest of whom? Tne Federation of the
Medical Representatives of India have
made several representations to the Go-
vernment of India demanding, among
other things, that comprehensive changes
be brought in in the Act.

In n iswzs ty the Qizition pat by
Sirimiti Kiunak Mua<hesjee the Minis-
ter said:

Fedsration of the Medical
Associations of India
has submitted 2 charter of demands
on virious occasions-—-in November,
1978 and recently in October, 1980.
The Government have examined this
charter of demands carefully and cer-
trin amendments to the Act of 1976
are under consideration.”

“Tae
R=p esentatives

Tz “ep'y wis givea jast two yeurs back.
Now s, nar M nister comes to  the
Hbouse and suys, it is still under consi-
deration. How long will it be under the
considaration of the Government? This
is a wonderful position.

Aad then, daring the discussion of this
Amending  Bill in R+jya Sabha, Shri
Venkata Reddy, said, T have to consult
all the interests. Very good -there. must
be consultations. But with whom you
are going to have consultations? Is it
with the pharmaceutical employers?
Who are they? They are the people who
are not concerned about the health of
the people and they are the people who
are not concerned about giving better
medicines to the country. However, it
was not done by the Government. That
is one question, I have to ask the Minis~
ter now.
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In this Amendment, there is nothing
to be opposed. I may support fully. But
without an assurance from the Govern-
ment that a comprehensive amendment
would. be brought in 1n this Act so as to
cover all the pharmaceutical employees
under the  purview of the Act,
it would be very difficult to support.
As per the original Act, Section 3 empowers
that the Government can include other
sales promotion employees who are work-
ing in other industiies zso.

I am told, many State Governments
have suggested many industries ta be
included and brought into the purview
of this Act. I do not know what the
Government have done. So I ask the
Government to explain what are the
other indastries brought into the pur-
view of this Act, as per the recommenda-
tion of the State Governments.

Agiin, as per Section 8 of the parent
Act, there are to be inspectors to see
whether this Act is being properly imple-
mented in the States. I want to know in
how muny States this kind of inspectors
are appointed and, if anywhere they are
not appointed, why. So, the experience
that we have from 1976 to 1962 has to
be gone to. Has the Government exa-
mined that this Act has not been seriously
t=ken note of by several State Govern-
ments? Toeefore, I would request the
Government to take all necessary steps
in that direction. The main and impor-
tant point to be taken note of is that the
original Act hasto be amended com-
prehensively as demanded by the Fede-
ration of Sales Promotion Employees,
Association of India. I think, the Go-
vernment will not find any difficulty in
doing that. I am only saying that donot
go by the suggestions which are made
by these cut-throat multinationzals who
are in the drup: and pharmaceutical
industry.

There is no other point to be covered.
This Bill is such a small Bill. The only
point I want to impress upon the Go-
vernmen t is that when matters concerning
workers come up, they take a lot of time,
For a simple Bill like this, they have
taken two years to come before the House.
The amendments that a1e being p oposed
by the hon. Minister are that on p.-1.
line 1, in the Fnacting Formula, for
«Thirty-first”, substitute “Thirty-third”
and on p. 1. line 2. for ¢‘1g980", substitute
“1982”". Two years have gone for what?
Again, it is after four vyears, as per the
recommendation of the Committee
Subordinate Legislation, this amending
Bill has been brought forward. So, six
yars have been taken for such a small
Bill IfI say thatt he Government is not
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seriously lookin.g after the interests of
working class, nobody czn cumplzin
about it because the evidence is there.
I_ do not wunt to make a wrong wllega-
tion. It comes out of this.

Finally, I would like to mzke one point
beside the bill. The hon. Libow Minis-
ter is here. I support this bill. Yester-
day, we lud a big discussion on the
Bombay textile workers strike. At that
time, the Libour Minister was not here.
We very much wanted him to be here.
The Minister of Commerce and Industry
was making 2 bis speech. In that, we
are not able to compete with him. You
may expl.in this way and we may ex-
plain other wey. But as a nation can we
afford to lose, on any account, one-
third textile production for nir.e months
in the industiial CGazpital city, Bombzy?
Labour is @ concurrent subject. Our.
workers h:ve starved for nine mor ths
We have lost production worth thousand
crores of rupces. In this way, our country
cannot progiess. I would, in the erd, re-
quest the Libour Minisier to exercise
whatever p wer he has to immediately
intervene and settle the Bombay texiile,
workers 1.1«

st dt. ®. feg (FEUR): @l
weraw, ag faww oy wd=Trq afy-
fraw 1876 @ witww P mar 91 &l
ser P qdaaar ot F Tamn g fw
I4Y w1g W 1976 ® 6 qIi@ § UG
AR & AT o7 | W ShHivew & agd
FHAT AT HT AC A S8 T TIML
B LT, WAJH FIIT Q9§ § 69
T Fqua AT I1a g | gy T Fam
T g & TS st e |-
gdud el T JUAT FUEHAT FH<
26dr P w O FARET
A ANt T gmr  fufaow & Paw
3 @ EA IATHTE YR fadT T
qMEE | S AT W arltEd
& & Py ag wwye Pavgs
T g, TET § gEEdT g |

WA~ HTFOET ¥ T1-49 &1 @Al
g | oh AT gy P ww 1976 & 1
sfutaow afw gom a1, afufew =
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P& v 750 W90 T& (W d@ HA-
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SHRI RATANSINH RAJDA
(Bombay South) : Mr. Chairman,
Sir, this is an enableing Bill which has
beer brught forward with a view to
getting over certain  lacunae  which
were in the Act of 1976.This has also
been brought at the instance of the re-
commenaza ions of the Commiitice on
Subordina ¢ Legislation. They want to
amend sec.ion 3 and intrcduce section
11A to implement the recommendations
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of the Committee on Subordinate Legis-
lation. This is with regard to certain:
benefit accntjng to the sales promotion
employees like holidays leave etc., not-
withstanding anything inconsistent there
with contained in anty agreement con-
tract or service or award. I have gone
through this Bill. In my opeinion this
is a halhea ted measure brought by the
Governmdnt, it is not comprehensive a
all, because only =20 perzcent of the
employees will be touched by this and

80 per cent of the employees sales pro-
motion employees will be out of the ambit
of thei legislaticn If the provisions of
of a paiticular Act do not cover all the
sales promotion employees or whoe
bene it they propose to bring thi legi.la-
tion, then I do not understand what is
the purpose of bringing forward such

a Bil. The provision. =zre compleiely
inadequate. Your own purpose is

de eated. You merety touch the fring of
the problem. Only 20 per cent of the
sales promotion employees especially in

the pharmaceuticals will be touched.

In the past also in Rajya Sbha when-

ever there was a debate on this subject,

recommendations znd suggestions were
made by hon. Members and they have

picaded with the Government that the

provisions of this Act should be extended

to the other categories alto. I do not

know why Government is fighting shy of
that, why Government is not extending

it to the other categories. Now that our

encrgetic Labour Minister is there, I

hope he will zpply his mind to this.

I find that it is confined at present only

to the pharmaceuticalindustry.  In  spite

of demands made in the Rajya Sabha,

they are not extending it to the other

categories of workers.

16-54 hrs.

[MR. DePuTy-SPEAKER in the Chair)

;Moreover thisz pplied only to the emplo-
yees those salary s upto Rs. 950/-. In
multi-nationzals, the saleries  are
more than Rs. 750/- or sometines
they play a trick by which they make
them officers. they have designated ther
employees not ag sales promotion 'em-
ployees though they do tle seme sales
promotion work byt hzve designated
them as officers so that tley are out of
the purveiw of the provisions of this
Act.

These are the main lacunze from which
the provisions of this Act suffer. That
is why I would like to vleed that the
definition of sales promcticn emnleyees
must be widened to cover znd bring in
its purveiw even those people who are
receiving a »alary of more tl:in R.. 750/-.
Under the Industrial Disputes Act meny
benefits are best owed on otker worl men.

Now, in the Indian Aurlires or Air India

o
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even a pilot getting Rs. 1750 or Rs. 1800,
for that matter, is termed asa workman
and he gets all the benefits but those
benefits are denied under the provisions
of this Act. Only Rs. 750-because we
have made that Limit of Rs. 750. So
all employees of sales promotion are not
covered by this and under the Industrial
DsputsAct the workmen get all the bene-
fits. Thauis one things to which I would
like to draw the attention of the hon.
Minister. I would suggest that though
this is meant for the pharmaceutical
industry, it must be widened and 1ts scope
must be extended to other industries.
As far as its definition is concerned it
must apply to all sales promotion em-
ployees. That is one thing.

Second thing I would like to ask the
Government is to bring abour @ compre-
hensive legislation so that justice could
be dune to all those employees and
all benefits under the different Labour
Acts, the Industriet Disputes Act, ete.
iike bonus and other things would be
accruing to the sales promotion employees
also. That is what I have to say.

MR. DEPUTY SPEAKER : M.
Bhogendra Jha.

SHRI BHOGENDRA JHA : M.
Deputy Speaker, Sir... .

MR. DEPUTY SPEAKER : Even if I
1equest you, yvou will not come to the
front. All right from there you speak.

SHRI BHOGENDRA JHA : As far as
this Bill goes, I support this Bill because
it 1s simply sceing to remove certain
lacunae in the puent Act. But I would
like to draw the attention of the Minister
to two facts. One is that in the pirent
Act itself when the term establishment has
been defined, establishment. here means
an estzblishment engaged in the phorma-
ceutical industry or any notified industry.
Again the term, any notified industry is
very vague and I think that should be
clearly defined so that the advantages
may accrue to other employees zlso.

Second thing I would like to emphasize
is that there tle ciling vas Rs. 750 per
month or Rs. gooo per annum. That
was more or less correct at that timne.
That was in 1976. Now taking into
account the inflationary trend in o r
country I think tkis amount should be
raised. The limit here is except those
who are in the managerial side. That
is all right but the salary limit has to be
rraised simply because of the time gzp and
the j1ap in the purchasing power of the
money.
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With these two reservations I dosupport
the Bill as far as it goes and I think,
if not to-day in the Bill he may bring
forward later on, he should remove these
two lacunae.

off WA IOTERET wgTew, W WH-
g g, AW &1, €1 g,
HAAIT TS X AWAG W H AT
g & o' zw fea &1 wiw fan
g 1 Peel 7 99X swAr x0T Agt
fear g 1 gg o7 ganvw Pavas € @-
®1 AT &HT W 29 TR g |

I T AT T A TG A
feemm g | ST fEERE@T T )
AR A F EHEGETHRd TRAIN
ﬁafnm“a?wﬁﬁfa‘ifuagm
gATC 919 F1% 8% & | 99 X IMEA
P &7 w1 g i S5t favir & Pen
ST |

=Y Y. =1, fug 7 & s/ Sl
T W7 T ® AIhHe A o wEE Paar
g T F@T & f& dow wwieglesa
UEEATAIS T g1 S9ahT SITAT 7 @ S|
Th G W g T TG @RI @
FEETY WM AT | g ST ar
T Al MEmerd Wer g sk Pew
St T AIEE FE e (A e
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1. Qosmetics and soap,

2. Rubber products including tyre,

3. Automobiles, including accessaries
and spare perts,

4. Readymade garments,
5. Footwezr,

6. Breweries,

7. Electrical Appliances,

8. Agricultural Implements,
9. Paints and varnishes,

10. Bid cigarette and other Tobzreco
Products,

11. Soft Drinks.

g ¥R e SR W H M-
T I g 1 5g 9= Paw wifafem-
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17.00 hrs.

MR. DEPUTY-SPEAKER : The qucs-
tion is :

“That the Bill to amend the Sales Promo-
tion Employees (Conditions of Ser-
vice) Act, 1976, as passed by Rajya
Sabha, be taken into consideration.”

Ths motion was adopled.

MR. DEPUTY-SPEAKER : Now,
the House will take up Clause by
Clause consideration of the Bill. There
are no amendments to Clauses 2 and 3.

The question is :

““ The Clauses 2 and 3 stand part of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the Bill.
Clause I—Short Titls

MR. DEPUTY-SPEAKER : There
18 Government Amendment to this Clause.
You may move.

Amendment made.

“Page 1, line 4,-

Sor “1980" substitute “1982”° (2)

[Shri Dharamapir)
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MR. DEPUTY-SPEAKER : The
question is :

“The Clause 1, as amended, stand part
of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the Bill.

ENACTING FORMULA

MR. DEPUTY-SPEAKER : There
is Government Amendment to the Enac-
ting Formula. You may move it.

Amendment made.

“Page 1, line 1,—

Jor “Thirty-first”
substitute

“Thirty-third’ (1)
(Shri Dharamapir)

MR. DEPUTY-SPEAKER : The

question is :

““I’hat the Enacling Formula, asamcnded
stand part of the Bill.”

The motion is adopted.

The Enacting Formula, as amended,
was added io the Bill.

MR. DEPUTY-SPEAKER : The

question is :
“That the Titlc stand part of the Bill.”

Thse molion was adopted.
The Title was added to the Bill.

MR. DEPUTY-SPEAKER : Now,
the Minister may move that the Bill, as
amended, be passed.

SHRI DHARMAVIR

to move

Sir, I beg

“That the Bill, as amended, be passed.”
MR. DEPUTY-SPEAKER : The

question is :
“That the Bill, as amended, be passed.”
The motion was adopled.

17.04 hrs.
POWERS-OF-ATTORNEY (AMEND-
MENT) BILL
MR. DEPUTY-SPEAKER : The

House will now take up the next item
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On behalf of Shri Jagannath Kaushal,
Shri Ghulam Nabi Azad will pilot the
Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTIGE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : Mr. Deputy-Speaker,
Sir, on behalf of Shri Jagannath Kaushal,
I move

“That the Bill further to amend the
Powers-of-Attorney Act, 1882, as
passed by Rajya Sabha, bc taken
into consideration.”

Sir, this Bill is a very short one and I
hope also a non-controversial one. It
seeks to amend the century-old Powers
of Attorney Act, 1882. On the whole,
the Act has worked well. But, in the light
of its policy of modernising and updating
the laws, the question of its revision was
considered by the Government in the
light of the recommendations of the Law
Commission. This Bill is the result. The
Act applied to the whole of India except
the State of Jammu and Kashmir. Since
Entry 7 of the Concurrent List of the
Seventh  Schedule to the Constitution
does not apply to the State of Jammu and
Kashmir, the Act has not been cxtended
to that State.

Although the Act dcals with powers of
attorney, it has nonwhere defined that
expression and does not state what a
power of attorney is. Hence, for
understanding  this  expression  used
in the Act, Law Lexicons and other
authoritative legal treaties are somctimes
required to be consulted. To obviate this
d} culty, and to make the Act selfcont-
ained, it is proposed to add a definition
of the expression ‘Power of Attorney’.

Section 4 of the Act provides for the
deposit of powers of Attorney in High
Courts and for the issue of certificd copies
of such powers by the High Gourts. These
copies, without further proof, would be
sufficient evidence of the contents of the
documents. It is proposed to make this
facility available also to persons who
live at places far away from the High
_COufts. To achieve this objcct, the Act
18 being amended so as to enable the deposit
of powers of Attorney in the District Courts
also and for the issue of certified copies
thereof by such Courts.  This provision
would be of benefit to persons living in
districts far away from the seat of the
High Courts.

_Section 5 of the Act, as at present worded,
give the impression that the marriage of
a minor, which is prohibited by the Child
Marriage Restraint Act, is permitted and
that a married woman, who ig a minor,
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could execute a Power of Attorney. The
general rule of law as contained in Sec-
tion 183 of the Contract Act is that any
person who is of the age of majority accor-
ding to the law to which he is subject and
who is of sound mind may employ an

“agent. Under the Child Marriage Res-

traint Act, the minimum age of marriage
for a woman is 18 years which is also
the normal age of majority. Further, a
minor dees not cease to be one, merely
because she is married. Therefore, it
is proposed to delete the reference to a
woman who is a minor, so as to make
it clear that a minor, whether married or
urmarried, does not have the power to
appoint an agent or execute a power of
Attorney.

The Bill has been passed by the Rajya
Sabha on the 7th October, 1982. I would,
therefore, commend this measure to the
House.

MR. DEPUTY-SPEAKER : .Motion
moved :

“That the Bill further to amend the
Powers-of-Attorncy Act, 1882, as
passed by Rajya Sabha, be taken
into consideration.”

SHRI M. RAMANNA RAI (Kas-
arogod) : Mr. Deputy Speaker, Sir,
now this Bill has come for discussion in
this House. This Bill has been already
passed by the Rajya Sabha. But, even
though thig Bili has been passed by Rajya
Sabha, the explanation given by the Lon.
Minister does not make it clear why this
is being amunded now and what is the
vecessity for it. The original Power -of-
Attorney Act has been there for nearly
100 years. During these 100 years of its
duration, no difficulty was felt by any-
body. So, I do not know why at this junc-
ture this amendment is brought forward
in this House and why the Minister wishes
to get it passed in this House.

Of course, there is the Report of the
Law Commission made in the year 1977 ;
in its 68th Report, the Law Commission
made the recommendation that this entire
Power-of-Attorney Act should be changed
and another Act should be brought in
its place. That wasa recommendation made
in the year 1977 by the Law Commission.
Instead of bringing in a separate Bill,
a comprehensive Bill, on the basis of the
recommendations of the 68th Report
of the LLaw Gommission, he is only bring-
ing in some amendments toit. at is
the necessity of this amendment now ?
Why is the recommendation of the Law
Commission not taken into consideration ?
Why hss not a comprehensive Bill been
brought forward ? This, he has not
explained.
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Now, while going through the Bill,
we have to consider certain points. The
first poaint that I would like to make is
that for the past 100 years there were no
complaints at all. Tnis Powers-of-Attorney
Act haiy been there all these years. Of
course, that Act was brought by our rulers
waen we were not free. But, still, we are
having now more than 75 per cent of
our _law1 which have been brought forward
or implemented by our rulers, that is,
the British rulers.

Parcicularly in this Power-of-Attorncy
Act nokody felt any difliculty or any
complication and nobody suffered. Bul
why amendment in the nature of this
Bill been brought forward now ? For
thal no sufficient explanation is therc.
Instead of this if the Government had
waited fo som¢ time and had patience,
they could Lave brought forward some
other measures. Now, it is said that we
are having a welfare State. I would have
been able to appreciate if the Government
had broughr forward some important
Bill to ameliorate the sufferings of tle
common people in this country. But no
such Bill had been brought forward, nor
any steps taken to that effect. But withoul
any reason, without any necessity, this
Amendment Billhas been brought forward.
So, my submission is that actually  this
Amecndment Bill is not at all necessary.
But at the same time there is no barm
ifitis passed. Without the present Amend-
ment Bill also, we would not be facing
any difficulties. Eeven without this Amend-
ment also, there is no harm. I support
this Bill because no harm will be done,
even though the Government without
any plausible reason, has brought forward
this Bill before this House for approval.
[ am glad that he gave me an opportunity
to say something on this Bill. With thesc
words, I support the Bill.

THE DEPUTY MINISTER IN THIL
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : Sir, myfnt:n‘d has mentioned
about the necessity of tlus_Amcndmcnt
in this Act. PartlyI would liketo —agree
with him. In regard to Section 4 of Plausf[’_
5, I would agree with him that there is
n:f)t much of difficulty or there was not
much of need. I would like to clarify the

oint and explain to the hon. Member
about the necessity of this Amendment.
As I have nlready mentioned at the out-set
while moving this Bill, this Act is al?oL_\t
one hundred years old. Of course, 1t is
dealing with the Pc)wcrs-'n_f-Attorney.
But there was no clear definition for this
urpose. S0, now a proper definition has
n suggested. Now, with thc passage
of time, some of the words .wh'ich. have
been repeatédly mentioned in this Act
have become out-dated and obsolete.
Those words have been deleted. Of course,
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you would say that there would not be
much difference if those words continue
to be there. The main reason for bringing
forward this amendment is providing
facility of Power-of-Attorney to the authoi-
ties at the Discrict Courts also. In this
connéction, I would like to point out that
in Section 4 ot the principzl Act in clause
(a) and clause (d) after the, words” the
High Court”, the words or District
Court” sha!l be inserted. This has been
done keeping in view the problms being
faced by the common people in the far-
flung areas cf the country. So far, the
deposit of power-of Attorney was confined
to the High Courts only and as far he
the issuing of Certificate of copy
was concerned, earlier 1t was  confined
to the  High Courts only. But
now with  this  amendment, the
facility is being taken down to the district
level. Those who had 1o go all the way
to the High Courts for depositing tl.e
instrument fiom the distiict level a1 1l e
block level will have tc go to il e district
court only for this puwpose. Tlzt is tle
mun pomnt of this : nendment.,

Then, by amendmer t of Section 3,
it has been provided

“In section 5 of the principal [Act, for
the words ‘A married woman, whe-
hier 2 minor or not, rhall, by virtue of
this Act, have power, as if she were
unmarried and of full age, I, the
words A married women of fuli age,
shall, by virtue of this Act, have
power, 1sif she were unmarried? | shall
be substitutea.

By this,ithas been made clear that 3 women,
wliether she js married or unmarried,
if she is minor, does not have any power to
appoint an agent or exccute the power
of attorney.

I think, it is a non-controversial thir g.
This is one of the simplest Bills, which
we have before us.

I request the hon. Members to accept
and pass this Bill.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill further to amend the

Power-of-Attorney Act. 1882, as
Passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : We,
will now take up clause by clause consi-
deration of the Bill.

The question is :

“That clauses 2 to 6 stand part of the bill”
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The motion was adopled.

Glauses 2 to 6 were added to the bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI GHULAM NABI AZAD :1I
beg to move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : Motion
moved

“That the Bill be passed.”
Shri Bhogendra Jha.

SHRI BHOGENDRA JHA (MADHU-
BANI) : Mr. Deputy-Speaker Sir, I
was disappointed after reading this Bill,
not that as far as it goes, but I had expected
that the Law Minister because of his ex-
sericnce and personal opinion would
gring forward a more compreh-nsive
Bill in This regard. I would like to
point out onc or two more important
things.

First, the Consultative Committee
attach=d to the Ministry of [Law and Just-
ice —~the present Law Minister, Shri Jagan
Nath Kaushal was himself a members had
unanimously decided that the court fee
should go; that should not remain. After
becoming Minister -he had convened a
mecting of th: Law Ministers of States and
they also held the view that the court fee
should go in the case of economically weak-
er sections of the society. I was expecting
that a comprehensive Bill would be
brought forward, but instead,- some

small change arc heing made through
such Bills.

Secondly, the Gonsultative Gommittee
attached to the Ministry of L.aw and Jus-
tice, —the Present Law Minister was also
a party to that, at that time he
was not a  Minister —had also unani-
mously decided that there should be
a ceiling on the lawyer's fee. Whatever
amendments we make and whatever we
decide, in a society where there are sharp
class divisions, advantage goes to th~
richer sections of the people. Even
this advantage will invariably go to them,
because legally and constitutionally justice
in our country is on sale as any capi-
talist country and not bhecause of the
corruption. That I keep aparl because
of the very socio-economic condition. In
such a situation I was expecting that with
regard to ceiling on lawyers fees, of the
abolition of court fees, particularly to
lower income group, a Bill would come,
but it has not come. As far as this Bill
goes, it is correct that taking it to the dist-
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rict courts, it i3 reasonable and helpful.
So, I support the Bill.

SHRI R. S. SPARROW (JULLUN-
DUR) : Hon. Mr. Deputy-Speaker, Sir, I
stand in support of the Attorney (Amend-
ment)Bill that has been brought in. Sir,
time spins on and anything that is out-of-
date shall have to be put right, Conditions
change, situations vary and the idea about
the toning up the society to new way of
looking at it will always go on. And I am
very pleased to note that this Bill
has een brought in by our Law
Minister. Sir, the two most important
points that have been reflected and bro-
ught into it are : one is about the Indian
woman of whom we are proud. Qur wo-
manhood thc world over, is the finest
and the best and wherever we can keep
her stature high, that must be done. Sir,
it is a point of pleasure to know that even
the minor thing about the minor woman,
which has not been so thoughtfully consi-
dered previously has been brought in and
she can now stand on her legs through the
benefit of having an Attorney to her. This
is something which has gonce well on the
way to the flow of society of the modern
thinking.

(i) The other point is about the diffi-,
culties that we always see around us. All
of us have seen as to what are difficulties
about the court lifc. Only the other day
it was illustrated here by many of my
friends who ar¢ very much legal-minded,
and have a very wide experience of it
as to how many cases keep on pending,
how many cases at various levels have to
be sorted out in their correct perspective,
but because of certain difficulties it is not
casy. And anything that concerns the
Act like this, you can sort it out at the,
district level rather than having to go

high and high up to the top-level, is most
welcome,

On this particular point 1 congratulate
the Law Minister and urge him that wher-
ever you can shed away and cut away the
longivity of court life, the better it is. thesc
two points and the other out of date ideas
which he struck down through his pen
and working is most welcome. I am very
glad to say that my friends sitting opposite
have also felt that the court life of it, hav-
ing been reduced down to the district
only so that an early action is taken on

- this particular case is most welcome. With

that I conclude and thank you for giving
me the opportunity to speak.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTIGE AND
COMPANY AFFAIRS (SHRI
GULAM NABI AZAD) : Sir, Mr. Jha
has supported the Bill and I am thankful
to him. But at the same time he has raised
some points. One is regarding the court
fee and the other is regarding the ceiling
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on lawyers fees. I am afraid these questions
do not concern the Bill.

I am also thankful to my Hon. [riend,
Shri Sparrow. He has also supported the
Bill and has rightly put it that with the
passage of time some of the amendment
are always required.)

With there work I pray that the Bill,
be passed.

SHRI BHOGENDRA JHA : Sir, the
matter directly concern the¢ Law Minister
and the House would lik¢ to hear him on
those two points.

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFIARS (SHRI
JAGAN NATH KAUSHAL): On

some other occasion.

MR. DEPUTY SPEAKER : You meet
him separately. He will give his clarifi-
cation.

The question is:

“That the Bill be passed.”

The motion was adopted.
MR. DEPUTY SPEAKER : We now

come to the nextitem. Shri Pranab
Mukherjee,
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SHRI SATYASADHAN CHAKRA-
BORTY (CALCUTTA SOUTH) : Since
there is no quorum in the House, I request
that this be taken up in the House on
Monday.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : There is no question of quorum.
Therc is quorum. But if the House decides
so, I have nothing to say.

MR. DEPUTY SPEAKER : If the
House agrees, we can postphone Does
the House agree to postpone ?

SHRI SATYASADHAN CHAKRA-
BORTY : Yes, Sir.

MR. DEPUTY SPEAKER : The
Hon. Member is not raising the question
of quorum seriously. He wants this item
to be postponed. I hope the House agrees
Lo postpone.

So, we adjourn the House till Monday
the 18th Octoher 1982.

x7.2; hours

The Lok Sabha then adiourned till Eleven
of the Clock on Monday, October 18th
1082] Asvina 26, 1904 (Saka).





